HUNDRED AND SEVENTY-FIFTH
REPORT

PUBLIC ACCOUNTS COMMITTEE
(1983-84)

(SEVENTH LOK SABHA)

DROUGHT PRONE AREA PROGRAMME

MINISTRY OF RURAL DEVELOPMENT

{Para 11 of the ,Report of C&AG of India for the
year 1980-81 (Civil)]

":\L

%f#Ml‘a
8 :ﬁ?ﬁ‘
ks ;“' -
‘L” wl

Presented in Lok Sabha an—lﬁ—-”&'«---aw "
Laid in Rajya Sabha on

e

b
LOK SABHA SECRETARIAT
NEW DELHI

November, 1983/ Agrahayana, 190§ (Saka)

Price : Rs. 420



‘Cdrrigenda to 175th Report of Public Accounts
Committee ( Seventh Lok Sabha). '

nge Par Line For Kegpd

13 1.26 1 not-rasceipt non-receipt
2% 1.44 7 19075=76 1975-76
30 1.60 10 wzll-high well-nigh
40 - 1.87 12 scheems scheme
44 1.95 31 evaluatiin evaluation
60 15  delets
'during'

68 ' Sail Soil

Consocrvation Conservation
T4 1 an and
T4 22 sctors sectors
78 1.16 1 countsy's country's

83 1,32 11 uilisation utili sation




CONTENTS

PAGE
CoMPOSITION OF THE PuBLIGC Accounts COMMITTEE . . . . . (i)
InTRODUCTION . . . . . . . . . . . (V)
REePORT . . . . . . . . . . . . 1
APPENDICFS
I.  Audit Paragraph 11 of the Advance Report of C&AG of India for the
year 1980-81—Union Government (Civil) . . 50
H  Statement of Conclusion/Recommendations . . . . . 76
.

Part II*

Minutes of the sittings of Public Accounts Committee dated
8-2-1983 (FN\)

6-12-83

PADP [t D ARy

( Lt ‘ 43
;o éﬂfzfz Y,
Lea.. P

wovav 2es 8 4y t!'?id‘ll Ve

*Not printed. One cyclostyled copy laid on thc Tablc of the House and five
copics placed in the Parliament Library-



PUBLIC ACCOUNTS COMMITTEE
(1983-84)

CHAIRMAN
Shri Sunil Maitra

MEMBERS
Lok Sabha

Shri Chitta Basu

Shrimati Vidyavati Chaturvedi

Shri C. T. Dhandapani

Shri G. L. Dogra

Shri Bhiku Ram Jain

Shri Satyanarayan Jatiya

Shri K. Lakkappa

Shri Mahavir Prasad

Shri Dhanik Lal Mandal

. Shri Jamilur Rahman

Shri Uttam Rathod

. Shri Harish Rawat

. Shri G. Narsimha Reddy

Shri Ram Singh Yadav

Rajya Sabha
16. Dr. Sankata Prasad
17. Shri Syed Rahmat Ali
18. Shrimati Pratibha Singh
19. Dr. (Shrimati) Sathiavani Muthu
20. Dr. Harekrushna Mallick
21. Shri Nirmal Chatterjee
22. Shri Kalyan Roy

SECRETARIAT

Sl

SN
S

Pt Dt et e—
AW —

sk
N

1. Shri T. R. Krishnamachari—Joint Secretarv
2. Shri H, S. Kohli—Chié¢f Financial Committee Officer

3. Shri K. K. Sharma—Senior Financial Committee Officer

(iii)



INTRODUCTION

I, the Chairman of the Public Accounts Committee, as authorised
by the Committee, do present on their behdif this Hundred and
Seventy-Fifth Report on para 11 of the Advance Report of the C&A.G.
of India for the year 1980-81, Union Government (Civil) relating to
Drought Prone Area Programme.

2. The Advance Report of the Comptroller and Auditor General
of India for the year 1980-81, Union Government (Civil) was laid on
the Table of the House on 21 April, 1982, The Committee (1982-83)
examined the above paragraph (reproduced ay Appendix I) at theis
sitting held on 8 February 1983 (FN). The Public Accounts Com-
mittee considered and finalised this Report at their sitting held on 6
December, 1983. Minutes of the sittings form, Part II of the Report.*

3. The drought affected areas cover 19 per cent of our country’s
total area and 12 per cent of its population. In order to reduce the
severity of droughts and provide employment opportunities to the
drought affected people, the rural works programme was started as a
Centrally-sponsored scheme in 1970-71. After mid-term appraisal of
the Fourth Five Year Plan, it was redesignated as Drought Prope Area
Programme. Till 1981-82, an expenditure of Rs. 565.24 crores had
been incurred on the programme. The Committee’s examination has,
however, revealed @ number of shortcomings in the programme. In
many States, separate agencies to chalk out the programme and moni
tor its implementation have not been set up and jn some States though
these agencies have been set up adequate financial snd administrative
powers have not been delegated to them. The work of the programme
is being carried on by the officers who have already been entrusted
with multifarious duties with the result that these officers have pot
been able to devote adequate sttention to the programme. In some
States, subject matter departments have tended to look at their work
in isolation, not keeping in view the basic objectives of the programme
as a whole. Schemeg under the Programme have in some cases besn
formulated without adequate survey a@nd examining the suitability of
the areas for these schemes.

4. The Committee have expressed concern over the heavy short.
falls in achieving physical targets under the programme, The achieve-
ment in regard to surface irrigation works was only 29.5 per cent of
the target during 1979-80 and 24.14 per cent in 1980-81. There
have also been heavy shortfalls in the field of ground water develop-
ment, cattle and dairy development and establishments of poultry units,

o

*Not printed. One Cyclostyled copy laid on the Table of the House and five copies
placed in Parliamet Library.
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All these clearly show that the progress of the programme particularly
in the vital sectors has been far from satistactory. The Report also
points out that inordinate deldys in the completion of works and in a
number of cases, even after completion, the benefits of the scheme
have not accrued to the intended beneficiaries. As the factorg res-
ponsible for slow progress of work have since been identified, the
Committee have expressed hope that concrete measures will not be
taken by the Ministry of Rural Development to ensure that the execu-
tive agencies take timely action to @void such shortfalls in achievements
of targets in future.

5. The Committee have also pointed out that there has been no
proper monitoring of the programme. The Committee have emphasis-
ed that monitoring and evaluation of a programme of multi-discipli-
nary nature like DPAP on a continuing basis is essential in order to
find out not only how far the objectives of the programmes in different
areas have actually been achieved but also to identify the lacunae/
weaknesses in different areas with a view to initiating corrective action
at the earliest. To this end, the Committee have recommended that
the project evaluation - organisation of the Planning Commission
might be pursuaded to evaluate the programme at an early date and,
if necessary, the programme suitably reoriented in the light of the
results of the evaluation.

. 6. For reference facility and convenience, the observationg and
recommendations of the Committec have been printed in thick type
in the body of the Report, and have also been reprocuced in a consoli-
dated form in Appendix II to the Report,

7. The Committee place on record their appreciation of the com-
mendable work done by the Public Accounts Committee (1982-83)
.in taking evidence and obtaining information for this Report.

8. The Committee also place on record their appreciation of the
assistance rendered to them in the matter by the office of the Comp-
troller and Auditor General of India.

9. The Committee would also like to express their thankg to the
Officers of the Ministry of Rural Development for the cooperation ex-
tended by them in giving information to the Committee.

NEw DELHI; SUNIL MAITRA,
_Qecember 19, 1983 Chairman,
Agrahayana 28, 1905 (Saka) Public Accounts Committee.




REPORT
[Para 11* of the Report of C & A.G. of India for the year 1980-81
(Civil) on which the Report is based appears as Appendix l.1

INTRODUCTORY

1.1 The drought-affected regions account for 19 per cent of the
country’s area and 12 per cent of its population. These areas are
considered as a major factor responsible for the regional imbalances
and a continuous source of strain on the nation’s financial resources
It was in order to mitigate the sufferings of these areas that the
rural works programme was started as a Centrally Sponsored Scheme
in 1970-71 to reduce the severity of drought wherever it occurred
and to provide employment in the drought-affected areas.  After
mid-term appraisal of the Fourth Five Year Plan, the programme
was re-designated as Drought Prone Area Programme and was carri-
ed on in 54 drought prone areas spread over 74 districts in 13 States.
Since 1982-83, the programme is in operation in 510 blocks of 69
districts in 13 States.  Against the approved outlay of Rs. 111.41
crores, an expenditure of Rs. 92.27 crores was incurred in the
Fourth Plan period (upto 1973-74) .

1.2 In October 1971, the Planning Commission appointed a Task
Force on Integrated Rural Development in drought prone areas. In
its report (June 1973), the Task Force suggested that the drought
prone areas identified in the Fourth Plan might continue to be cate-
gorised as such during the Fifth Plan and that the main thrust of
efforts under the programme should be in the direction of restoration
of proper ecological balance in these areas. It recommended 50:50
ratio of share of the cost between the Central and State Governments.

1.3 During the Fifth Plan period, the focus of the program-
me was on integrated area development in agriculture and allied
sectors of economy. The programme continued to operate in 74
districts in 13 States (covering 557 blocks).

The main objectives of the programme are:
(a) promoting a more productive dry-land agriculture;
(b) developing and conserving water resources of the area;

(c) soil and moisture conservation through appropriate
technology like water shed management and the land
use practices;

* Appendix L.
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(d) afforestation including farm forestry; and

(e) livestock development programme in the drought prone
areas as a supplementary income generating activity for
improving the condition of the people in these areas.

1.4 Till 1981-82, an expenditure of Rs. *565.24 crores had been
incurred. The expenditure is being shared on 50:50 basis between
the Central and State Governments. )

1.5 Elucidating the objectives of the programme, Secretary,
Ministry of Rural Development stated before the Committee:—

“The drought prone areas programme has a long-term objec-
tive and it is different from the drought relief program-
me in the sense that under this programme actual invest-
ments are required to be made in restoring ecological
balance in the drought prone areas as identified. And
also develop such conditions as would facilitate maxi-
mum retention of moisture in the soil so that trees can
grow, pasture land can develop. Along with it com-
plementary agro-activities like dry-land farming, rearing
of livestocks which can survive under conditions can
also be developed to provide much needed income-gene-
rating support to the population.”

Organisation

1.6 The apex organisgiion is the Drought Prone Area Program-
me Dijvision in the Ministry of Rural Development which was to
oversee programme planning and implementation throughout  the
country. Planning, monitoring and evaluation cells ‘have been set
up at the State level and separate agencies registered under the
Societies Registration Act were established in most of the regions.
The Collector of the district is normally the Chairman and all the
district level officers of the implementing departments and some non-
officials members of the agency. The responsibility for planning,
coordination and implementation of the project under the program-
me is that of the agency whereas in the field, the schemes are to be
implemented by the existing State Government Departments. In
this context, the Committee desired to know as to how it was ensur-
ed that the various responsibilities entrusted to the implementing
agencies were being adequately discharged by them. In reply, the
Ministry of Rural Development have stated in a note:—

“The Drought Prone Areas Programme is a multi-disciplinary
programme with components similar to those of the

"#Not Vetted in aud' t.
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State Plans. Different departments of the State Gov-
ernments have a well-established field organisation for
planning and -execution of the programme. Instead of
a parallel organisation to implement the DPAP, it has
been considered appropriate to make maximum use of
the existing organisation where necessary by strengthen-
ing it suitably. The district level officers have been as-
sociated 'with the formulation and implementation of
the schemes. They, thus, provide technical support to
the agency both in planning and execution of the pro-
gramme. The schemes formulated by different district
level departments are coordinated by the agency.

The main responsibility for the implementation of the
programme rested with the State Governments. Centrally
sponsored schemes cnvisaged transfer of funds to
States and the Ministry was to ensure adherence to the
guidelines. Since 50 per cent of the required funds was
to be Central assistance and the programme was ex-
pected to be implemented within a certain uniform frame-
work for the whole country, necessary guidelines for the
implementation of the programme were issued by the
Ministry. State Governments were advised to undertake
monitoring of the programme in accordance with the
instructions issued. In addition, the progress of the
DPAP was reviewed at the time of the Annua@l Plan dis-
cussions with the Planning Commission.  Ministry of
Rural Development reviewed the programme periodi-
cally and also at the time of release of Central assistance.”

1.7 When asked as to how the programme was being implement-
ed at the grass-root level and if competent and adequate staff had

been provided by the States to undertake the schemes, the Ministry
have stated in a note:—

“Individual items of wark are formulated by the district level
units of the subject matter departments based on their
assessment of local needs and potentialities. These
different items of plan are devetailed together by the
District Rural Development Agency and sent to the
State Government for further processing. Once schemes
are sanctioned, the subject matter agencies at the district
level implement them on the general supervision and gui-
dance of the senior officers of their line departments,
and the DRDA headed by the District Collector.

The local units of the subject matter departments are, by and
large, competent and have an adequate local knowledge.
Since, however, they also implement many other items
of work undertaken by the State Government as part of
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the State Plan as well as under the other Centrally-
sponsored schemes, the attention of the staff gets divided.
Where there has been preponderance .of similar activi-
ties, the attention given 'by the staff to the DPAP have
been the major activity, they have gencrally received
adequate attention of the staff. .. ...

1.8 The Committee enquired if efforts were made to associate
non-official agencies/voluntary erganisations with the work relating
to planning, implementation and monitoring of the programme. In
reply, the Ministry of Rural Development have stated in a note:—

“Non-oflicials are uprc.sc,ntcd in the planning and review of
implementation of the programme, as the constitution
of the DPAP ‘agency provides for the inclusion of two
members from farmers in the area, the Chairman of the
Zila Parishad. Chairman/President of the Land Deve-
lopment Bank and the Central Cooperative Bank. Their
involvement has been helpful iniidentifying the felt needs
of the area and its people, in finalising a suitable strategy
for development, besides.securing better, acceptance
the programme by the people. The State Governments
have also been advised ‘to involve specialist agencies in
formulation of plans where such agengies arc available
and are expected to render useful services.”

1.9 The Committee desired to know the steps taken by State
Governments to constitute teams of cexperienced personnel of  the
relative  disciplines, to formulatc echemw for different project areas
and to spell out the details of 1mplemcntat10n as suggcstcd by the

Task Force. Inreply, the Ministry has stated:— ..

“This rf;commcndatlon of the Task ' Force dlongwuh others
has been sent to the State Governments for action. How-
ever, the total pool of expertise at the State 'level being
what it is; it is not praeticable to send tcamns of expe-
ricnced personnel ‘of different disciplines to the project
areas. They will  also lack the knowledge of local con-
ditfons. * ~ However, in respect of special problem areas
or schemes that may ‘require special technical inputs,
The state ‘level cxperts do go and assist the project
authorities.” From time to time officials of the Central
Government are also invited to take part in the project

formu]allon :
1.10 The Committee enquirea “if any Central agency has been
set up to plan-projects according to the needs of area in various dis-
tricts. The Minietry, in-a note; have stated:—

“Ther((,,xs no ccmral agency for planning projects in various
districts. It is not feasible for a central agency to un-
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dertake micro-level planning, particularly for a program-
- me which necessitates intimate knowledge of the area, the
factors contributing to the severity of droughts and the
feasible solutions suitable for the area. Micro-level plann-
ing of the kind followed for this programme often re-
quires knowledge of each geographical or natural fea-
ture-big and small of the area. For items like soil
conservation, it is necessary to examine the lie of the
ldnd; for development of pasture, breeding of improved
cattle, intimate knowledge of the village i1s required. No
central agency can do justice to such planning.”

1.11 The Task Force appointed by Governimment headed by Shri
M. S. Swaminathan in its Report submitted in January, 1982 had
pointed out that the planning of the programme content had been
left to the project staff or to individual departments who did not
have the expertise to formulat¢ schemes of long range development
of a multi-disciplinary character and subject matter departments werc
primarily concerned with obtaining funds for the schemes they had
in view. In this context, the Committec asked to what extent the pro-
gramme had suffered on account of the above deficiencics and what
remedial measures were taken by the Ministry of Rural Development
in this regard. The Ministry have stated in reply:

“While Government appreciates the observations of the Task
Force, one is apt to over-estimate the question of ex-
pertise. In the first place, as already observed, what is
required is a blend of sound technical knowledge of basic
issues and local conditions. In the second place, it is
important to note that a programme of the size and ex-
pense such as the DPAP has, must necessarily fall back
upon the local resources, including technical expertise
and managerial talents. The search for the ideally best
will necessarily narrow down the scope of the programme
drastically.

As per the guidelines issued by the Government of India, the
responsibility for designing, executing and evaluating the
programme rests with each district project authority. They
are rcquired to promote and develop various schemes
suitable for the area within framework of guidelines
issued by the Government of India for project formula-
tion, monitoring and evaluation. The district level offi-
cers of different sectoral activities, who are members of
the authority, are all subject matter specialists. They
are best placed to provide the requisite expertise . with
their knowledge of the local conditions. Most of the
schemes are such as require the input of knowledge of
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local conditions more than highly modern technical
knowledge. Further, the schemes formulated by the
District-level experts have to conform to the economic
and technical norms laid down by departments. This by
and large ensures availability of the best possible tech-
nical input at the command of the State Government.”

1.12 It has further been stated by thé Ministry of Rural Develop-
ment in their note:—

“In some cases, the possibility of lack of proper and effec-
tive coordination in the implementation of projects ¢an-
" not be ruled out. Subject matter specialists have often
tended to look at their item of work in isolation and
without appreciation of its place in the scheme of things
on which many other activities belonging to many other
disciplines were intended to coverage and promote rea-
lization of the basic objectives. The technical functio-
naries were burdened with responsibilities more than
they could efficiently discharge. Even though availabi-
lity of technical and managerial expertise was not lack-
ing, they could not always be put to the maximum use.
Delayed posting of officers in crucial roles in the project
and their frequent transfers often made it difficult for
them to put in their best in the programme. The district
level subject matter specialists have not only to deal with
this programme, they also have to deal with similar pro-
grammes under the State Plan. Besides, similar activi-
ties under other Centrally sponsored schemes like the
NREP—often far larger than these programmes—com-
pete for their attention and have inevitably affected the
implementation of this programme.”

1.13 The Committee enquired if prior to the approval of sche-
mes, the same were referred to some technical people &t the centre to
check up if these schemes were feasible. In reply, Secretary, Ministry
of Rural Development stated before the Committee:—

“I must admit that I do not have in my Ministry uny engineer-
ing cell which can examine a particular irrigation project
nor I have got a Chief Conservator of Forests in the
Ministry of Rural Development who can advise on the
technical clearance of a social forestry project. Simildrly,
in regard to various agricultural programmes like dry
land farming, we do not have any expert. We expect
the expertise for these projects to be provided by the
State technical departments while formulating the pro-
jects, in accordance with the guidelines issued by the

Centre.”
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1.14 The witness further stated:—

“By any means, it would not be possible for the Central
Government to approve each and every technical project
spread over in more than 500 blocks in the country. We
do not have either the staff or the set up-”

1.15 The Committee enquired if it was not considered necessary
by the Ministry to ensure that the projects undertaken under the pro-
gramme were viable, feasible and were beneficial to the people in the
area. The representative of the Ministry of Rural Development
stated:—

“This is a suggestion which we may like to explore on a sample
basis bccause the total coverage for the entire country
may not be possible. But a random study is possible.
Some kind of a study could be undertaken by us also.”

1.16 The drought affected areas/cover 19% of the country’s total
area and 12% of its population. In order to reduce the severity of
drought and create employment opportunities to the drought affected
people, the rural works programme was started as a Centrally-Sponsor-
ed Scheme in 1970-71. After mid-term appraisal of the Fourth Plan,
the programme was re-designated as Drought Prone Area Programme
and the programme is at present in operation in 510 blocks of 69
districts in 13 States. The expenditure on the programme is being
shared on 50:50 basis between the Centre and State Governments.
Till 1981-82, an expenditure of Rs. 565.24 crores had been incurred
on the programme-:

1.17 The Committce’s examination of the programme, has re.
vealed many a shortcoming. In many States separate agencies to chalk
out the programmes and monitor its implementation have not been
set up. In some States, though these agencies have been set up,
adequate financial and administrative powers have not been delegated
to them. The work of the programme is being carried on by the
officers who have already been entrusted with multifarious duties
with the result that these officers have not been able to devote adequate
attention to the programme. In many cases subject matter depart-
ments have tended to look at their work in isolation, not keeping in
view the basic objectives of the programme as a whole. Schemes
under the Programme have in somp cases been formulated without
adequate survey and examining the suitability of the area for these
schemes. Moreover, there have been inordinate delays in the com-
pletion of works and in a number of cases. even after completion, the
benefits of the schemes have not accrued to the intended beneficiaries.
It is, therefore, no surprise that there have been heavy shortfalls in the
achievement of targets in such vital sectors like minor irrigation,
command area development, cattle and dairy development, establish-
ment of poultry units, etc.
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1.18 The Committee cannot but express their unhappiness at
this state of affairs. Though implemented by State Governments, the
Programme being Centrally Sponsored, it is equally the responsibility
of the Centre to cnsure that the objectives are fully realised. The
programme has a vital bearing on the economic emelioration of the
economically backward and hitherto neglected sections of society.
The Committee would thezefore like the Ministry of Rural Devglop-
ment to do more vigorous monitoring of the programme, take initiative
iy identifying the weaknesses thr.rein and ensure effective remedial
measures, There should be frequent micetings with State Govern-
ments hoth at an all India as well as regional leve] to have a conti-
nuous tab on the progress of the programme,

1.19 The Committee note that non-officials have been associated
at the agency level in the planning and review of implementation of
the programme and their association has proved to be useful in identi-
fying the felt needs of the area and its people, in finalising suitable
strategy for development and securing better acceptance of the pro-
gmymme by the. people. The Committee has been infarmed that con-
cerned State Governments have been advised to associate spgcialised
agencies also wherever available in formulation of schemes under the
programe. It would go a long way to fill in the expertise gap noticed
by the Task Force and be of help to States in formulating schemes,
particularly those involving multi-disciplinary approach to long term
development. The Committee would thercfore like this proposal to
be pursued vigorously with State Governments,

Utilisation of funds released for the Programme

1.20 According to the Audit para, during the years 1974-75 to
[980-81, total amount rclcased by the Central and State Govern-
ments on the basis of matching contribution had been Rs. 445.80
crores aguinst which the actual expenditure incurred was Rs. 377.01
crores and the percentage utilisation of funds was 84.57. According
to the figures furnished by the Ministry of Rural Development,
while the total outlay sancticned for various DPAP Projects during
the year 1980-31 was Rs. 94.41 crores, the total expenditure for
this period was of the order of Rs. 73.14 crores which mecans that
only about 78 per cent of the funds allotted were actually utilised.
The Committee enquired about the organisational deficiencies which
were responsible for the under-utilisation of funds. In reply, the
Ministry of Rural Development stated in a note:

“The marginal under-utilisation of funds relcased for the pro-
gramme was due to various factors. In a number of
cases procurement of materials and inputs, posting of
staff took more time than initially expected. Field staff
of the State Government departments who were to exe-
cute the State Plan schemes could not fully utilise the
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funds under this programme as they had to concentrate
in many places more on utilisation of funds released
under the normal State Plan. Frequent changes of the
staff also adversely affected the follow-up action and im-
plementation of the programme.”

1.21 The Committce desired to know the remedial measures
taken or proposed to be taken to overcome these deficiencies. The
Ministry in a note have stated as follows:

“The Ministry regularly receives the periodic progress — re-
ports from the project authorities. Officers made field
visits and their tour reports suggested corrective actions,
where necessary.  Regional meetings and seminars were
organised to facilitate in-depth discussion with the re-
presentatives of the State Governments and the projects.
The bottlenecks in the execution of the programme were
thus identified and steps were suggested to deal with
them. Certain sectors where the machinery for execution
of the programme was not adequate. the State Govern-
ments were requested to suitably strengthen them. The
Project Directors were advised to review more closely
the implementation of the programme and regulate the
rclease of funds according to the progress of implemen-
tation in different sectors. In the beginning, certain
State Governments used to allocate funds for different
sectors to the executing departments of the Government
for transmission to the field level officers in actual charge
of implementation. From time to time some of the de-
partments failed to relcase this money to the concerned
ficld level officials.  This, in some cases. affected the
timely implementation of certain schemes. particularly
those of a seasonal nature. In order to remove this gap,
the State Governments were requested directly to release
funds to the agency concerned. who were in turn  ad-
vised to release the funds to the functional departments™

1.22 The Committee are concerned to note that there have been
substantial shortfalls in the utilisation of funds meant for drought
prone area programme. During 1974-.75 to 1980-81, while the
Central and State Governments released Rs. 445.80 crores for the
programme, the actual expenditure incurred was only Rs 377.01
crores (84.57'¢). During the vear 1980-81, against the outlay of
Rs. 94.41 crores sanctioned. the total expendtturc was only Rs. 73.14
crores. Thus only about 78% of the funds allotted were actually
utilised. The factors which contributed to the shortfall in utilisation
are stated to be delay in procurement of material and inputs, delay
in posting of staff, greater attention given by the field staff of State
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Governments to utilisation of funds released under the mormal State
Plans and frequent changes in staff. The Committee are surprised
that while the Ministry of Rural Development are aware of these
shortcomings and it has been claimed by the Ministry that necessary
remedial measures have been suggested, the position has not shown
any improvement. It is indeed a matter of concern that while on the
one hand there is a constant complaint of inadequate allocation of
funds for welfare schemes on the other, even the funds allotted have
not been fully utilised. The Committee would like the Ministry of
Rural Development to take concrete measures to ensure that the funds
allotted for the programme are fully utilised and the bottlenecks
responsible for their non-utilisation removed at the earliest.

International aid

1.23 The audit para states that Federal Republic of Germany
provided assistance of Rs. 19.5 million generated from commodity
assistance for financing the DPAP in Bankura district of West Ben-
gal. No records showing utilisation of assistance nor any appraisal
report of the project was made available to Audit. The Committce
enquired why the records showing utilisation of assistance given by
the Federal Republic of Germany were not made available to Audit
and whether any appraisal report of the DPAP in Bankura district
has since been prepared. 1In reply, the Ministry of Rural Develop-
ment in a note* stated:

“The Federal Republic of Germany (FRG) agreed to provide
Rs. 19.5 million, which were initially entered in the
Budget of Government of India as revenue, as their
share to finance an on-going S5th Five Year Plan in
Bankura district of West Bengal. The total cost of the
project was Rs. 34.5 million, out of which the Federal
Republic of Germany agreed to pay Rs. 19.5 millions
for following schemes:

(Rs. in million)

Scheme : FRG con-
tribution
1. Irrigation _ 13°4
2. Soil, Moisture Conservation . . . . . . . . 1I‘0
3. Afforestation . . . . . . . . . . . 3-8
4. Livestock Development . . . . . . . . .+ 1°3
95

*Not vetted in Audit.
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Rest of the expenditure on the project was to be borne by
the Government of India. When the FRG agreed to
finance this project, an expenditure of Rs. 4.5 million
had already been incurrcd on irrigation, afforestation
and livestock development. This expenditure was also
agreed to be financed by the F.R.G. out of their assist-
ance of Rs. 19.5 millions. As per the agreement for this
project, the progress reports were to be submitted to the
Government of Federal Republic of Germany annually.
The progress reports for 1977-78 and the Plan for 1978-
79 were sent to them vide this Ministry’s letter
No. 23(2)!77-DPAP dated 20-6-1978.

The entire expenditure on the project could not be utilised
upto 1978-79 but by 1979-850 the entire assistance was
fully utilised. Total expenditure incurred on the project
was more than Rs. 38.2 miltion. The expenditure on
sectors assisted by the Federal Republic of Germany was
Rs. 34.10 million. as agains Rs. 19.5 million provided
by the F.R.G.

The project duthoritics submitted mmonthly and quarterly pro-
gress reports for this project as no special monitoring
reports were prescribed by wine Government of India.
These progress reports are a uiable with the Ministry of
Rural Development and can be shown to Audit as and
when desired.

The Government of West Bengal has been asked to have the
project appraised. Further progress in the matter will be
intimated to the Public Accunts Committee on receipt
of the wppraisal report fron: the Government of West
Bengal.”

1.24 The Committee have been informed by Audit that records of
atilisation of assistance of Rs. 19.5 millions provided by the Federal
Republic of Germany for financing the drought prone area programme
in Bankura district of West Bengal were not+ made available to audit
nor an appraisal report of this project has been prepared so far, How-
ever, the Ministry of Rural Development have stated that monthly
and quarterly pregress reports for this project are available with the
Ministry and can be shown to Audit as and when desired. The Com-
mittee are at a loss to understand why records of utilisation should
not have been shown to Audit earlier when the same are stated to be
available with the Ministry of Rural Development. The Committee
would like this matter to be sorted out with Audit. As regards the
appraisal of the project, the Committee have been informed that the
Government of West Bengal have been asked to have the project
appraised. The Committee would like to be informed of the pro-
gress made in this regard. ;

2155 1.8.—">
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Accounting procedure|control over expenditure

1.25 Audit have pointed out a number of lacunae short-comings
in the maintenance of accounts relating to the Programme. It has
been stated in the audit para that the conditiong stipulated by the
Ministry for the grants sanctioned provided inter-alia that the State
‘Governments should send to the Ministry within 9 months of the
close of the financial year an audited statement of accounts duly
certified by the concerned Accountant General. In their letter of 27
December 1977, the Ministry further decided that the audited state-
ment of accounts would be issued by Chartered Accountants in res-
pect of societies for the period 1976-77 and onwards. However,
audited statements of accounts had not been received in the Ministry
for the Fourth Plan period and also for the period 1974-75 to 1980-81.
When asked about the reasons for not finalising the accounting proce-
dure earlier, the Ministry of Rural Development have, in a note, stated:

“The guidelines issued in March, 1974 for the establishment
of Drought Prone Areas Development Authority clearly
stated that the "authority shall be empowered (o frame
its own rules of business, procedure including financial.
budgetary and accounting. The rules so framed shall be
submitted to the State Government for its approval and
publication in the State Gazette’. Further, any body
registered under the Societies Registration Act is required
to have Articles of Association, Memoranda and Bye-
laws for regulating its functioning. In pursuance of the
edrlier guidelines, a model financial procedure as finali-
sed by the Government of Andhra Pradesh was forward-
ed in July, 1975 to the State Governments for reference.
Since no accounting procedure was prescribed by the
Central Government, and according to the guidelines, the
State Governments were to approve the accounting pro-
cedure, the question of getting approval from the Mini-
stry of Finance and Comptroller & Auditor General of
India did not arise. .

In accordance with tha ‘instructions ‘initially issued by
this Ministry, some of the State Governments registered
the DPAP agencies under the Societies Registration Act,
1860 while the others chose to set up DPAP authorities
under the Chairmanship of the District Collector/Com-
missioner and followed the normal Government account-
ing procedures. In pursuance of the above instructions
the authorities/agencies were empowered to frame their
own rules of business, procedure, including financial,
budgetary and accounting. These were, however, to be
approved by the State Governments and published in
the State Gazette. The audit of such registered societies



13

is ipso facto conducted by the A.G. under the provision

of Section 14 of C&AG(DP&C) Act, 1971. Audit by
Chartered Accountants was proposed by Government of
India on 27-12-77 in addition to that by the State
Accountants General (for agencies set up under the
Societies Registration Act & as Corporation).. The idea
of & unified accounting procedure in the light of the
Andhra Pradesh model was mooted with a view to
standardising and streamlining the system of maintenance
of accounts throughout the country under the DPAP.

Since the setting up of the DRDAs, and the merger/amalga-

mation of the existing DPAP agencies with these bodies,
the accounting procedure to be followed by the DRDAs
normally should apply to thc DPAP. But this matter is
being examined in consultation with the Comptroller &
Auditor General.”

1.26 The Committee desired to know the reasons for not-receipt
of audited statement of accounts by the Ministry from State Govern-
ments. In reply, the Ministry have stated as follows:

“Wherever no bodies under the Societies Registration Act or

The

the Companies Act were set up, the audit would have
been conducted by the State Accountants General of the
various implementing departments executing the program-
me. In case of agencies set up under the Societies Regis-
tration Act, the audit of such bodies by Chartered Acco-
untants was suggested on the analogy of a similar provi-
sion existing in respect of the Small Farmers’ Develop-
ment Agency issued with concurrence of the Ministry of
Finance and the Comptroller and Auditor General of
India. These orders were issucd with the approval of the
Integrated Finance Division of the Ministry. The audit
by Chartered Accountants was proposed in addition to
the audit by the respective Accountants General. In
quite a few districts. the DPAP agencies were set up
only from the year 1976-77. Stategs like Mahdrashtra
and Karnataka did not set up agencies registered under
the Societies Registration Act. They merely gset up
authorities under the charge if a senior officer at the dis-
trict level with the various district departmental heads as
members, who were entrusted with the implementation of
the progrdmme.

guidelines issued for the establishment of Drought Prone
Areas Development Authority had clearly suggested the
setting up of a coordinating authority for implementing
the DPAP. It had further been decided to leave it to the
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discretion of the Statc Governments to decide whether the
authorities as per the guidelines or an agency on the
SFDA pattern should be set up for implementing  the
programme during the 5th Plan keeping in view the State’s
administrative structure. Agencies registered under the
Societies Registration Act are required to have their
annual accounts audited by Chartercd Accountants. Infor-
mation of such audit has been received from most of the
Societies. Besides. the accounts have also been inspected
by the respective State Accountants General according to
the prescriptions of the law. Audited siatements of acco-
unts have been received by the Ministry aad are available
on record. There arc a few cuses where these have not
come. The matter has been taken up on priority with
these agencics and they are geiting the audit done. In
one district, Dharmapuri (Tumil \Tddu) part of the work

is donc by a Corporation st up undey the Companies
Act.”

1.27 It has been further pointed out i the audit pura  that in
Madhya Pradesh. thc DPAP agencics created in 1975 were not (till
May 1979) delegated with any administrative or financial powers nor
were they given powers to operzte bank accounts.  Rules for  the
working of agencies were not framed: nor were the agencies provided
with any personnel except some clericul stihi.  Asked a‘mut the reasons
for the same, the Ministry have stated in a note:

“The Government of Madbya Pradesh did  not  consider it
appropriate to delegate the administra‘ive and financial
powers to the agencies and frame rvles for the working of
these wgencics because the programme was being imple-
mented only in a few blocks of a few districts. This shrange
ment for implementation had already been going on before
the agencies came to be regisiercd, Fund- for the pro-
gramme were teleased to the Collectors who  are  the
Chairmen of the agencies.  These funds were allotted by
the Collectors to different implementing departments on
the basis of approved schemes.  Administrative, findacial
and technical powers were/arc excrcised by the concern-
ed officers in respect of approved schemes.  After the
merger of these agencices with District Rural Development
Agencies, the State Government is considering dclegatin
the administrative and financial powers for DPAP also
to the DRDAs.”

1.28 According to the Audit para. in Bihar, the amounts shown
as spent in the utilisation certificatcs were found in some cases to be
different from those exhibited in the annual accounts of the agencics.
The Committee desired to know the circumstances in which the utili-
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sation certificates were given for amounts in excess of the expenditure
figures reported in the accounts of the agencies. In reply, the Ministry
of Rural Development have stated:

“The difference in the figures shown in the utilisation certifi-
cates and those exhibited in the annual accounts during
the year 1976-77 was due to the fact that the advances
made by agencies (DPAP) to the different programme
implementing organs of the State Government at the field
jevel were included in the accounts of expenditure incur-
red and exhibited as such in the utilisation certificates. As
a matter of fact, these advances should not have been
shown as expenditurc. The agencics have been directed
to include only the actual expenditure in the utilisation
certificates.  According to the State Government, this
practice is being sirictly followed by the agencies since
1979-80."

1.29 The Audit have stated that in J&K. the DPAP agencies, set
up in November 1977 and registered under the Societies Registration
Act in 1979 had not started functioning (July 1981). Asked why
the DPAP agencies in J&K couid not start  functioning  till  July,
1981 when these were set up & early as in 1977 and registered in
early 1979 and how were the programmes being executed, the Minis-
try in a note have stated: :

“The Governmen: ol Jammu & Kashmir considered it appro-
priate to place funds for the programme with the res-
pective heads of departments for the implementation of
the prcgramme even after the setting up of the DPAP
agencies.  Thie agencics were set up for formulation,
implementation, wonitoring and evaluation of the pro-
gramme.  Agencies formulated the plans and submitted
them to the State Government. The Deputy Commis-
sioners of the concerned districts  functioned as the
Chairmen of thesc agencies.  As the funds were placed
with the heads of the departments implementing the pro-
gramme, the agencies had little or no role in the admi-
nistration of finances. The plans were considered by the
State Level Sanctioning Committee where the Chadirman,
Project Officers concerned and the departmental heads
are represented.

However, the working of this system was recently reviewed by
the Statc Government under the advice of this Ministry
and funds for the programme are now being released
directly to the agencies. The agencies now formulate
the programme in consultation with the heads of the im-
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plementing departments according to the guidelines  of
the Government of India and submit them to the State
Level Sanctioning Committee.”

1.30 In Orissa, out of Rs. 1333.42 lakhs drawn as grants-in-aid
upto 1980-81, utilisation certificates for Rs, 403.22 lakhs pertaining
to 1976-77 to 1980-81 were awaited (July 1981). The Committee
desired to know the progress made in the receipt of utilisation certifi-
catg.s for Rs. 403.22 lakhs. In reply, the Ministry have stated as
under:

“Government of Orissa has reported that out of a total of
Rs. 1308.05 lakhs grants-in-aid released to the agencies
upto 1980-81, utilisation certificates have been submitted
for Rs. 1208.77 lakhg upto end of October, 1982. Utili-
sation certificates for the balance dmount of Rs. 99.28
lakhs only are still awaited. Further position in this be-
half will be intimated to the Public Accounts Committee
on receipt from the State Government.”

1.31 The conditions stipuiated by the Ministry of Rural Develop-
ment for sanctioning graints provided intcr-alia that the State Govern-
ments should send to the Ministry within 9 months of the close of the
fimancial year aa ~udited statemient of accounts duly certified by the
concerned Accouniant General. In December, 1977 it was further
decided that the audited statement of accounts would be issued by
Chartered Accountants in respect of societies for the period 1976-77
and onwards. The Committee are disturbed to find that these audited
statements have not been received in the Ministry even for the Fourth
Plan period and also for the period 1974-75 to 1980-81.

1.32 The Committee further note that the Ministry of Rural Deve-
lopment did not insist on the adoption of uniform pattern by the
States and left it to State Governments to evolve their own procedures
while some of the States set up the agencies undgr the Societies Regis-
tration Act others set up authorities under the charge of a senior
officer at the district level. In J&K, the State Government placed
funds meant for DPAP with the respective heads of departments for
the implementation of the programme even after setting up the DPAP
agencies. As the funds were placed with the heads of the depart-
ments, the agencies had little or no role in the administration of
finances. The DPAP agencies in Madhya Pradesh were not dele-
gated with any administrative or financial powers; the rules for the
working of agencies were not framed, nor were the agencies provided
with any personnel except some clerical staff. In Bihar the advances
made by the agencies (DPAP) to different programme implementing
organs of the State Government were regarded las expenditure and in-
cluded as such in the accounts and utilisation certificates. How the
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advances made to the agencies without their actual utilisation could
be treated as expenditure under the programme is beyond compre-
hension of the Committee.

1.33 It would be obvious from the facts narrated in the foregoing
paragraphs that the Programme has not begn organised and imple-
mented in a manner that would ensure monitoring on a uniform basis
and obtaining reliable accounts in time. The Committee would like
the Ministry to have a detailed review of the programme for appro-
priate remedial action. Further the form of accounts to be rendered
by the States should be laid down on a uniform basis in consultation
with the C.&A.G. of India. The Committee would like to know the
progress in regard to the rendering of past accounts,



1.84 The physical targets, physical achievement and percentage of achievement to target for the years 1979-80 and 1980-81 are given below ¢

Physical A chivements

Programme unit sector

Target Achievement Percentage of
achievement to .
1979-80  1980-81*  1979-80  1980-81* target
1979-8o 1980-81
I 2 4
L. Agriculture
A. Soil gand Water Conservation
1. Soil surey and mapping (0o hectares) 9507 14700 10026 9844 1055 66-96
2. Area treated under soil conservation (00 hectares) . . . 2011 1778 1717 1596 854 8976
B. Crop-Husbandry
1. Area covered under improved farm practices (0o hectares)
(a) Irrigated . 10964 7766 13437 7331 122-6 9440
(b) Dry . . . 19097 18212 15480 16341 811 g3-02
2. Inputs
(a) Fertilizers (tonnes) . s . 167928 55429 128050 194740 76-3  351-33
(b) Seeds (tonnes) . . . 32385 11998 91182 15113 28-2  125-96
(c) Pesticides {tonnes) « . . 99122 , 17716 4448 27948 4'5 157°75
(d) Implements {nos.) « . . 19307 10047 13670 6717 70-8 66-85
II. Irriga!ion ‘
A. Surface irrigation Works—irrigation potential (hectares) . . . 103129 85735 30454 20698 29-5 24-14 .

81
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1v.

B.

Ground Water Development—-irrigation potential (hectares) . . . 30854

Command area Development—area benefited (hectares) . . . 84282
Forestry and Pasture
1. Afforestation—area covered (hectares) . . . . . . 71566
2. Social Forestfry (hectares) . . . . . . . . 108058
3. Pasture area Development (hectares) . . . . . . 124778
Animal Husbandry
Cattle dairy develomment
1. Milch Animal distributed (no<.) . . . . . . . 29582
2. CQalves born through artificial insemination {nos.} . . R . 12407
3. Milk societies established (nos.) . . . . . . . 1200
4. Fodder development area covered rhiectares . . . . 3801
Skeap Development
1. Cross breed rams distributed from ram multiplication farms ‘nos.) . 2011
2. Progeny born with farmers (nos.) . . . . . . 34400
3. Sheep cooperatiy s societies established fnos . . . . 104
Poultry Units established (nos.) . . . . . . . ao’;
Piggery units established fnos.) . . . . . . . . 26g

29583

69097
19803

25261

10111

77t

19030

19615
43982

67827
107886
124956

1197
142743
113
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281

17884
6646

60554
4589
21823
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100-1
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1440

1074

60-45
73-28

87-63
23-17
86-39

4238
137-97
68-84

68-76 .

61



V.  Horticulture ]
1. Fruit trees planted :
(a) No. of trees (in lakhs)
(b) Areas (hectares)
2. Area under vegetables (hectares)
V1. Fisheries
1. Area developed (hectares)
2. Nurseries developed (hectares)
3. Catch (tonnes)
VII.  Sericulture

Area under mulberry cultivation (hectares)

2 3 4
12-84 1407 11-63 11-61 go-6 82-51
3708 893 14499 3124 3910 8o-24
31760 34382 38545 36765 121-4  106-93
6920 g810 4547 37108 657 378- 26
20 42 10 32 50-0 76- 19
307 173 439 370 143:0  243-87
4599 11682 7443 6454 161-8 5524

Authority : Review of physical achievements for the year 1979-80 and 1980-81.
*Figures for 1980-81 have not been vetted in Audit.

03
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1.35 The above mentioned figures showed that there had .been
heavy shortfalls in achievements as compared to the targets set for
1980-81 in such vital sectors like soil and water conservation, irri-
gation, social forestry, cattle and dairy development, milk societies
establishment, fodder development, sheep development, poultry unit
estabhshment and sericulture etc. Asked if the reasons for shortfall
in targets had been analysed, the Ministry of Rural Development have
in a note stated that slow progress during 1980-81 had been mainly
due to the following factors:

(i) drought conditions in South India, particularly in Andhra
Pradesh, and insufficient rainfall in some regions in North
India had generally afffected crop husbandry, sericulture,
horticulture, fisheries, animal husbandry, fodder deve-
lopment, etc.;

(i) difficulties in getting suitable contractors to do specnﬁc
jobs, shortage of cement and labourers, unseasonal rain-
fall, slow process in the acquisition of land and sharp
escalation in the cost of inputs and wages, all affected
various items of construction;

(iii) non-availability of suitable agency for carrying out canal
construction and inadequate facilities of transport of
“construction materials also slowed down the progress of
irrigation works;

(iv) difficulties in meeting crediy requirements from the finan-
cid institutions,

1.36 Noticing that under-utilisation of funds ynder the programme
was inter alia due to delay in the procurement of materials and
inputs. The Committee enquired if it was not the responsibility of
Central Government to ensure timely availability of inputs for the
implementation of the programme. The Secretary, Ministry of Rural
Development replied in evidence:

“It could be. But for things like cement or steel now the State
Governments have their own allocation of cement and
steel. The State allocation depends on the quantity of
cement and steel required for the execution of a project.
" The agencies are free to obtain their requirements from
the State allocation™. : '

He further added:

“In practice, it is well-nigh impossible to give this kind of
assurance that we will ensure everything what the States
would require for the implementation of the scheme”.
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1.37 Asked if the Ministry is content with merely ensuring funds
only @nd no raw malterial, the witness stated:

“Well, I accept that position. ™

1.38 During evidence, the Committee enquired about the corrective
action taken by the Ministry of Rural Development in view of short-
fall in achievemenis of targets. The Secretary, Rural Development
replied:— '

“....in such cases, the action should be not in the nature
of non-release of funds for the programme altogether
bul calling and discussing with the State Governments,
how this particular thing has happened and discuss the
reasons tor such muum and see that such deficiencies
are removed.”

1.39 The Commitiee enquired if the issue regarding these shortfalls
in achievements were discussed in the last Conference of Ministers—
Incharge of Rural Development. The Ministry have stated in a
note:— .

“No. However, the progress in the implementation of the pro-
gramme was 1eviewed o the Conference of State Secre-
taries in-charge of the concerned nodal departments of
the State Gouvernments held at New Delhi on the 8th and
9th November, 1982."

1.40 The Conumittee are concerrgd to note that there have been
heavy shortfalis in achieving physical targets of the drought prone
area programine during 1979-80 and 1980-81. Though provision of
irrigation facilities is the first pre-requisite for the development of
any drought pronc area, the achievement in regard to surface irriga-
tion works was only 29.50 per cent and 24.14 per cent of the target
during 1979-80 and 1980-81. Similarly, in the field of ground water
devclopment, the acliievement was only 63.6 per cent and 60.45 per
cent respu!i\ :ly.  Another sector where substantial shortfalls have
occurred is cattic and dairv development. The distribution of milch
anima’ was only 58.8 per cent and 42.38 per cent of the targets during
1979-80 and 1980-81. Only 17.2 per cent of the target was achieved
in the field of establishment of pouitry units during 1980-81., All
these clearly show that the progress of the programme particularly in
the vital sectors has been far from satisfactory, Thig is a matter of
serious concern.

1.41 The Commiitee find that some of the factors responsible for
slow progress of work, e.g.. shortage of cement and labourers, slow
progress in the acquisition of land, non-availability of suitable agency
fer carrying canal construction and lack of adequate facilities for
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transport of construction materials are such as could have been fore-
seen and provided for by bectter planning and concerted efforts ox the
part of the executing agencies. The Commitice hepe that concrete
measures will now be taken by the Ministry of Rural Development to
ensure that the executing agencics take timely action te avoid su.
shortfalls in achievement of targets in future.

1.42 Another reason given for sisw progress of work under th
programme is “difficulties in meeting credit requirements from  the
firancial institutions”. The Cominittee weuld like the Ministiry  of
Rural Development to take up the matter with the Minisiry of Finance
(Banking Division) and financial institutions and find ont wavs to en-
sure that the programme dees net suffer from shertage of credit.

1.43 The Minist.y of Ruval Dvelopinent have 1ot ensured timely
availability of inputs like cement and size! for the smplemoniation of
the programme. The programme in many areas hae suffered heavily
because of shortage of these inputs. The Conimniitee woeld like the
Ministry of Rural Development {0 fake up the guistion of supply of
inputs for the programme with the concerned Ministries and make
every effort to ensur that thie implementation of prog:aimme does not
suffer for want of these vital inpufs.

1.44. DPAP versus normal  development  proeramme—While
according to admunistrative approval to the annual  programme, the
Government of India had laid down a condition that the work taken up
under DPAP should not result in the subsiitution or siowing down of
normal development programmes. In Madhyviu Pradesh, it vwas observed
thot while expenditure on soil conservation oa works twken up under
DPAP was on the increase {from 19075-76. the expenditure on such
works exccuted under the nrormul develepment programmes showed
a marked downward trend  os indicared helow

Year “ormad IDIEANY ol
divrelop-
pient Pro-
ST

eees in Lokhie

195477 - . . . . . : . 20885 28-83
1975-70 . . . . . . . . . 15 193 20029
1976-77 . . . . . . . . . 04 1700 18 43

1977-78 . . . . . . . . . 0T 20 14 24 88
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1.45 In Purulia district of West Bengal, 159 tank improvement
works were completed under the normal programme against 432 under
DPAP since 1970-71 onwards.

1.46 The Committee asked about the reasons for the downward
trend of normal development programme in Madhya Pradesh and
Purulia district of West Bengal. 1In reply. the Mmlstry of Rural Deve-
lopment have stated as follows in a note:

“The Government of India have repeatedly impressed on State
Governments that allocations under the DPAP should be
additive to. and not in lieu of, allocations under the nor-
mal development programme, In view of this, a number
of schemes/items of expenditure suggested by State Gov-
ernments under the DPAP have been disallowed from time
to time with the observation that these should be met from
the normal budget of the State Government’s departments
concerned. It has, however, not always been possible to
ensure this. The States’ resources being limited are sub-
ject to severe pressures from other areas where the cushion
of a special programme is not available. Moreover, .in a
project area, the capacity for productively absorbing in-
vestment is linited and may not large enough to absorb
both the normal development expenditure and the funds
available under the DPAP. A too rigid iusistence on the
normal development expenditure being incurred will thus
result in denia! of the States’ funds to other deserving areag
while funds under the DPAP may have to be surrendered.
In the circumstances, the policy of bringing up the invest-
ment absorption capacity of the project area appears ex-
pedient. This, as pointed out above, is being done through
the Union Government's insistence that development acti-
vities/items of expenditure that are normally funded by
the subject matter departments in other districts should
not be charged to project funds in the districts where
DPAP is being implemented,

It may also be noted that till the end of the Fourth Plan ending
in 1973-74, the entire expenditure for DPAP used to be
borne by the Central Government. From the inception of
the Fifth Plan (1974-75). the Centre and the States have
been sharing the expenditure equally. This has naturally
reduced the Stutes’ own resources that could be deployed
for normal developmental activities of a similar nature
undertaken by the States.

The Government of Madhya Pradesh have informed that befroe
the commencement of the S5th Plan, 10 soil conservation
sub-divisions were engaged in general soil conservation
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works. No separte set-up for soil conservation was sanc-
tioned for DPAP. These sub-diyisions continued to im-
plement normal programmes of the State Government till
September, 1976. After this, these sub-divisians took up
soil conservation work under DPAP and also continued
the work in old incomplete projects under the States’ nor-
mal programme. In DPAP, subsidy to the extent of 25
per cent of the total expenditure was available to the land
owners whereas for normal schemes subsidy was not avail-
able in non-scheduled areas. This also drew land-owners
away from normal schemes to DPAP.”

1.47 Clarifying the position further, the secretary, Ministry of
Rural Development stated during evidenge:

“The drought relief expenditure incurred by the State Govern-
ment when a particular State is declarzd as drought affected
area. is a part of the responsibility of the Ministry of Agri-
culture. In addition to the drought relief programme of
the State Governments, DPAP programme is a separate
programme. There could be a large number of Plan Pro-
grammes also over and above the DPAP programme ope-
rating in the State, Thosc programmes are a part of the
State Plan and they are expected to be implemented as ad-
ditional programmes over and above the DPAP.”

1.48 The Committee asked if the Drought Prone Area Programme
has actually substituted the other normal development programmes in
various States. The witness replied.

“I cannot say that in many cases it has happened. but the possi-
bility of such a kind of overlapping cannot be overruled.
From time to time. we have been pressing the State Gov-
ernments that allocations under DPAP should be additive
end not in lieu of the normal allocations.”

He added:—

“In most of the cases what is being implemented by the State
Governments is their Plin Schemes. Tn such a compre-
hensive projects, it is wellnigh impossible to verify clearly
what is a Plan Scheme and what is being done under DPAP
However, the Central Governments policy directive
clearly envisages that it has to be additive to the normal
development expenditure. But wherever such lapses are
there we will check up with the State Governments
and again advise them in the matter. Tt also depends on
the States’ capacity to absorb those funds.”

1.49 Wh.ile. according administrative approval to the annual
programme, it is envisaged by the Ministry of Rural Development that
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the works taken up under DPAP should not result in the substitution
or slowing down of normal development programmes, In spite of it,
the Committee find that in some of the States, expenditure on normal
Gevelopment programme showed a marked downward trend during
the period 1974-75 to 1977-78. In Madhya Pradesh before the
commencement of 5th Five Year Plan, 10 soil conservation sub-divi-
sions were engaged in general soil conservation works till 1976 and no
soii conservation work under DPAP was sanctioned. Thereafter,
these sub-divisions (0ok up soil conservation work under DPAP and
no fresh works vnder State Plan for soil conservation was taken up.
Thus, while the exponditure under the normal development program-
me cme down from Rs. 28.83 lakhs in 1974-75 to a mere trickle of
Rs. 0.74 Izkh in 1977-7%, the expenditure under the DPAP shot up
from Rs. 4.93 lakhs in 1472-76 to K-, 26.14 lakhs in 1977-78.

1.50 It has bern urgsd hefore the Committee in extenuation that
the Stai:’s resources beins 'mited and subject to pressure from other
areas and also the capacity for  productively absorbing investment
being limited in a proict aren, a rigid insistence on the
continuance ef normal deveiopment expenditure in that area may not
be possible. The Conuritt-e are unable to accept this plea. They
need hardiy point cot that the very objective of the DPAP is to sup-
plement the ciforts made bv State Governments for the development
of droughi-prone 2:09¢ wirh the aim of making the areas drought-proof
and to suppiant the offer:s  already being made by State Govern-
ments. The Commitice would therefore like the Ministry of Rural
Developmeni to re-craphasics on State Governments that works under-
taken under DPAP <houl! not result in the substitution or slowing
dowe of norma! developiient programmes in drought-prone areas.

AMainienance of uassets

1.51 Tc has been statad in the audit para that the District Deve-
lopment Authoritics (DDA} in Andhra Pradesh did not obtain any
inventory of assets of the completed works (cost 442.90 lakhs) creat-
ed oot of DPAP fonds (Rs. 626.27 lakhs) given as grants during
1975-76 1« 1980-%1 10 Aplhra Pradesh Dairy Develapment Corpo-
ration. On the other hund the State Government instructed the Cor-
poration to treu! the grant-in-aid provided under the DPAP as share
canital.  The Committee enquired if the State Government have
maintained prover records of the durable assets created under the
Programme2. The Ministry have stated in a note:

“The accounting pocedure prescribed for the programme pro-
videg for mainienance of a register of assets created under
this programme. The project authorities and the local
units of the technical departments are responsible for
maintaining these records of assets. A number of State
Governments and #gencies have reported that such re-
cords arc being maintained by them. Agencies which
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were not maintaining them have been directed by the
concerned -State Governments to prepare proper records
immediately and maintain them.” '

1.52 The Committee desired to know how it wag ensured that
the State Governments were maintaining durable assets created under
the programme properly. The Ministry have replied as under:

“The system of maintenance of assets varies from scheme to
scheme. Assets created in terms of afforestation, nurse-
ries, livestock farms, etc., are maintained under the pro-
gramme until these are treated as non-plan schemes.
Assets crcated on community land, such as soil conserva-
tion works, were in the past maintained under the Food
for Works Programmme in some States, Assets created
on the individual farmer’s field are to be maintained by
them.

Assets credited to the State’s account are to be maintained.
after their transfer from the plan to the non-plan sector.
from the budgetary provision of the concerned depart-
ment of the State meant for the purpose of maintenance
and upkeep of such assets. It has, however, been observ-
ed that the budgetary provisions for maintenance ulrc
generally inadequate. Ag a result, newly created assets
often suffer from inadequate or no maintenance expen-
diture. Though regrettable, this is a common problem
with regard to maintenance of assets cregted under vari-
ous schemes and is not peculiar to the D.P.AP.”

1.53 In view of the inadequate or non-maintenance of assets at all
created under various schemes because of financial constraints on the
part of State Governments and huge investments having been made
over the years on creation of such assets, the Committee enquired if
it would not be desirable if the assets created at least under DPAP arc
maintained and -repaired under the programme and not oug of the
State Governments funds. The Secretary, Rural Development replied
during evidence:

“We very much welcome this valuable suggestion. We  will
take up with the Planning Commission and try to persu-
ade them about this particular approach.

1.54 Assets created under the programme are to be maimtained
after their transfer from the Plan to the non-Plan sector from the
budgetary provisions of the concerned Departments of the State It
has, however, been observed that because of financial constraints on
the part of State Governments, adequate provision is not being made
for the maintenance of the zssets with the result that these assets are
deteriorating over the years and the benefits of the assets are not being
fully realised. As huge investments have been made over the years
on the creation of such assets, it is imperative that these assets should
be maintained properly and full benefits thereof should accrue to the

2155 L.S.—3
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intended beneficiaries. The Committee feel that it would be desirable
that the assets created under the DPAP aie maintained and repaired
from out of the funds provided for the DPAP so that these assets do
not deteriorate merely on account of financial constraints of State Gov-
ernments. The Committee would like the Ministry of Rural Develop-
ment to take up the matter with the Planning Commission and take
an early decision in the matter

Inadequate control over expenditure

1.55 The audit para states that according to the procedure pres-
cribed by the Ministry (July 1975), the agencies were o act as a cen-
tral payment office i.e. checking of bills submitted by the departmental
officers. - As no machinery/procedure was prescribed/evolved by the
Ministries/agencies, the control over utilisation of Government assis-
tance was not adequate. The agencies were also not receiving paid
vouchers and were acting merely as bodics for advancing funds recciv-
ed from Government. A number of such cases of lack of contro!
over cxpenditure noticed in test check in audit in Uttar Pradesh, Bihar,
Madhya Pradesh, Andhra Pradesh, Jammu & Kashmir, West Bengal
and Rajasthan have been pointed out in the Audit paragraph. The
Committee enquired if the agencies were allowzd to treat the fump-
suni advances made to the Departments ag utilised on the basis o
periodical progress reports without gay verification and control over
actuzi exccution of work and cxpenditure.  In replv the Minisiry ol
Rura! Development have stated in a note:

“The DPAP ugencies advance iunds to the various Goverie-
mient and semi-Government organisticss cntrusted with
the execution of sectoral programmices and necessary fund.
are placed at their dispesal. In rgeard to inese funds the
departments concerned follow the accousting proceduse
prescribed by iie Stawe  Governvicat. fwd  vouchers
according to this procedure have v be retained by the
executing departments and are subject (o check by audit.
Since these funds and their expzanditure would be subject
to audit in the same manner as funds in the departmenta!l
budget, adequate sdfeguards seem to exist. The execut-
ing departments submit utilisation certificates to the
agencies. Except in a few cases, the agencies cannot take
up detailed verification of works. The works are taken
up by the departments of the State Government according
to the approved programme. The progress of the works
is discussed and checked through monthly meetings and
by the officers on their tours. Further, the departments
concerned submit monthly expenditure reports and perio-
dic reports on the progress of schemes. The question of
evolving an appropriate procedure for accounting to be
followed by the agencies is under examination.”



1.56 Asked about the recovery of Rs, 9.46 lakhs lying blocked
with the Prayag Chitrakoot Krishi Evam Godhan Vikash Nigam, the
Ministry have stated that the DPAP agency, Allahabad had placed
Rs. 9.90 lakhs at the disposal of the Nigam. Out of this, an @mount
of Rs. 6.00 lakHs was provided as share capital contribution and
Rs. 3.90 lakhs as advance payment for meeting the cost of insemina-
tions and subsidy for feed, etc. The Mandging Director of the Nigam
has reported that Rs. 6.35 lakhs are payable to the BAIF for A.L
charges as against the amount of Rs. 3.90 lakhg provided to the Nigau.
As regards the utilisation of the share capital of Rs. 6.00 lakhs, the
Nigam has reported that an amount of Rs. 3.23 lakhs towards the
cxpenditure of the Nigam maly be treated as utilised. The balance
amount of Rs. 2.77 lakhs could be adjusted against the expenditure of
the Nigam in future. The State Government has been requested te
confirm the veracity of the statement of the Managing Director and
cxamine the propriety of the use of share capital funds for other

purposes.

1.57 In Madhya Pradesh, six agencies released funds of Rs. 155.42
lakhs in Mareh 1978 against the requirement of Rs. 78.65 lakhs for
the first year to Madhya Pradesh Diiry Development Corporation for
setting up milk schemes. Only Rs, 10.06 lakhs had been utilised till
August 1978. The Committee asked about the reason for release oi
Rs. 155.42 jakhs against the estimated requirements of Rs. 78.63 jukls
and the presont position of the unutilised ameuns of Rs. 14336 1akhs.
'n reply the Ministry have stated:

“The dthe Governuient has reportad (i the Dudere Nevelip
ment Corparation proposcd o progianune covering thros
ananciat vears o 19772780 1978279 and 107080 ar o
wotel cutlay of Rs, 246,50 Takhs  The State Jioverament
considered this an important programme and  decided
that it should be implemented on the Amu! nattern by
the State Ddiry Development Corporation with immediate
cffect. An amount of Rs. 78.65 lakhs for the vear 1977-
78 and Rs. 79.31 lakhs for the second year 1978-7.
were sanctioned in advance and ordered to be placed at
the disposal of the M.P. State Dairy Development Corpo-
ration from the concerned Agencics during 1977-78. A
total amount of Rs. 108.51 lakhs hds been expended upto
May, 1982. The balance amount of Rs. 46.906 lakhs is
to be utilised during 1982-83. The programme originally
proposed is under revision.” ‘

1.58 In Andhra Pradesh, agencies advanced Rs, 780.90 lakhs to
departmental officers for execution of related schemes during 1975-76
to 1980-81 and the &ccounts of such advances had not been rendered
till June 1981. Asked to explain the position in this regard, the Min-
istry have in a note stated that the ‘total amount adjusted so far, is
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Rs. 729.43 lakhs and an amount of Rs. 50.40 lakhs is pending settle-
ment for which action has been initiated.’

1.59 In Rajasthan Rs. 23.28 lakhs were advanced to Uttari
Rajasthan Milk Union Limited, Bikaner for setting up a milk chilling
Centre at Rajgarh. No expenditure could be incurred due to contro-
versial survey reports regarding prospects of availability of milk. The
Committee asked why exact prospects of availability of milk were not
ascertained before advancing Rs. 23.28 lakhs and desired to know the
present position regarding the recovery of this amount. The Ministry
of Rural Development stated in reply that the State Government
sanctioned a project during 1977-78 for setting up a milk chilling
plant with initial handling capacity of 20,000 litres expandable to
30,000 litres per day at Rajgarh on the basis of a project report. This
project report was based on the survey undertaken by RCDF who
acquired the land and prepared the site plan etc. . . . Later on some
local legislators held that the supply of milk in Rajgarh was insufficient
and the location of the centre geeded to be changed. In view of this
suggestion a fresh survey was undertaken to find out the real poten-
tiality in the milk shed of Rajgarh area. The survey too,did not yield
any fruitful result. As intimated by thc Rajasthan Co-operative Dairy
Federation Ltd., the Board of Directors of the Churu Milk Dugdhis
Utpadak Sahakari Sangh Ltd. has decided to conduct a survey in
Doongergarh ,and Ratangarh Tehsils of Churu district. Accordingly,
the Project Officer, Churu Zila Dugdha Utpadak Sahakari Sangh Ltd,.
Churu, has becn advised to conduct the survey in the area of above
mentioned Tehsils. On receipt of the survey report, action to utilise
the unspent balance will be taken.

1.60 The Committee enquircd why the project was sanctioned by
the Ministry when milk was not available. The Secretity, Ministry
of Rural Development replied in evidence:

“In a matter like this, we have to rely on the recommendations
of the State Government. I must admit that 1 do not
have any independent means of verifying the veracity oi
the facts stated by the State Government in regard to
these projects. Stute Governments are State Governments
and if they have forinulated a project and given certain
data in support of the project, it would be well-high
impossible for us, for the programme as such, to scruti-
nise cach and every project cxcept in a very broad way.’

He further added:

“These are Centrally-sponsored schemes and they have to be
formuldted and implemented as such. Based on this pre-
vailing arrangement, most of the Centrally-spopsored
Schemes are subjected to control by the Centre with the

v
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. help of guidelines, periodical reviews, field visits, evalua-
tion, appraisal and things like that, But the main respon-
sibility for lapses in the implementation of the Project is
with the State Government because the basic datd based

on which those projects are recommended is furnished by
the State Government and their agencies.”

1.61 According to the procedure prescribed by the Central Gov-
emmment in July 1975, the DPAP agencies were to act as a central
payment office. However, the Committee find that the control over
atilisation of Government assistance was not adequate.

1.62 In many cases paid vouchers have not been received by the
concerned agencies and verification of works executed under the
DPAP have not bgen done and the lump-sum advances made to the
departments were treated as utilised. The audit para brings out a
number of instances of financial irregularities. In Uttar Pradesh
Rs. 9.90 lakhs advanced by an agency have been lying blocked with
Prayag Chitrakoot Krishi Evam Godhan Vikas Nigam while in Madhya
Pradesh funds amounting to Rs. 155.42 lakhs were released to the
Dairy Development Corporation in advance in March 1978 against
the requirement of Rs. 78.65 lakhs for the first year for a dairy
scheme. A total of Rs. 108.51 lakhs had been expended upto May
1982 and the original programme is under revision. In Andhra Pra-
desh an amount of Rs. 50.40 lakhs is pending settlement out of

Rs. 780.90 lakhs advanced to departmental officers for execution of
schemes upto 1980-81.

1.63 In Rajasthan, Rs. 23.28 lakhs had been advanced for setting
up 2 milk chilling centre and the project could not take off due to
defective survey reports with regard to prospects of availability of
milk. The Committee are surprised how the programme for setting
up Milk Chilling centre was taken up without fully ensuring availabi-
lity of milk, This is a clear instance of the casual and indifferent
manner in which the programme is actually being implcmented. The
Committec are not happy with this position,

1.64 They would like the Ministry of Rural Development to
devise ways and means for exercising effective financial control over
the programme. The Committee expect that the irregularities pointed
out by the Audii would be looked into and responsibility fixed for
lapses. They would also like the Ministry of Rural Development to
evolve an appropriate accounting procedure for agencies in consulta-
tion with the C&AG of India at an early date.

Spill-over works

1.65 According to the guidelines issued by the Government of
India on October, 1974, all spill-over works from the Fourth Plan
were required to be completed during the first two years of the Fifth
Plan. Besides. new works were required to be commenced well in ad-
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vance during the Fifth Plan period so as to ensure that no spill-over
works were carried over beyond March, 1979. However, according to
the Audit Para, in Uttar Pradesh and Andhra Pradesh out of
32 incomplete works of the Fourth Plan, only 9 were completed in
the Fifth Plan period; of the remaining 23 works, 16 were compiet
ed in March 1980 and 7 were incomplete even after spending
Rs. 49.34 Jakhs. In Uttar Pradesh 46 new works were taken up in
spite of Government of India’s directives to defer all the new works
till completion of spill-over work of Fourth Plan. The Committee
desired to know the reasons for not completing the spill-over works
and taking up new works during the first two years of the Fi‘th Plan.
In reply. thc Ministry have stated in a note:

“The intention of the Central Government in suggesting to the
State Governments to complete all spill-over works of the
Fourth Plan during the first two years of the Fifth Plan
was to ensure early bow of benefits of various schemes
on hand. It has been observed, particularly in the irriga-
tion sector, that schemes started for quick execution have
tended to take much longer period for implementation.
As a result the benefits of these schemes have not accrued
in time and the actual cost of these schemes hag gone up.
Implementation of schemes was delayed due to delay in
land acquisition, procurement of equipments, and mate-
rial, posting of staff, etc. Though old works were not
completed, the project authorities stasted new works so
that they could usefully utilisc the available funds and
ensure early completion of these schemes.”

1.66 Noticing that the scheme started for quick execution par-
ticularly in irrigation sector had tended to take much longer period
for implementation and as a result, the benelits of these schemes had
not accrued in time and tiae actual cost of these schzmes had alse
gone up, the Committee desired to know the corrective measurcs
taken to ensure t'mely imolementation of the schemes. The Mimst
have in a Sl.lbfé’”?!'h,nt note stated:

“Some of the most unportant factors causing defay i the
execufion of surface irrigation projects nave noeit Di
trated legal proceedings for the acquisition of land aac
difficulties in acquiring forest lands. Often projects have
been started on the basis of preliminary "vvg,,f o the
potentialities of a scheme and the availalile icsources.
Detailed survey conducted subsequently for thc finali-
sation of estimates, etc., has from time to time nccessi-
tated thorough revision in the designs of schemcs and
the cost calculations. This has meant delay in obtaining
technical and administrative sanctions. For reaping the
full benefit of an irrigation scheme, action on the part of
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the individual farmers is also needed by way of con-
struction of field channels and formulation of on-farm
development works. It has not been possible to synchro-
nize these different activities in order to ensure immediate
full utilization of the potentialities so created. Informa-
tion collected in respect of specific schemes is being ana-
iysed with a view to finding out the most common 1actors
causing delay and necessary guidelines will be issued to
the States in the light of this analysis.”

1.67 The guidelines issued by the Government of India in Octo-
ber 1974 envisaged completion of ail spill-over works of Fourth Five
Year Plan during the first two years of Fifth Plan and new works were
requized io be commenced well in advance during the Fifth Plan period
so as to easure that no spill-over works were carried out beyond March,
197%. The Committece however find that in Uttar Pradesh and
Andhra Pradesh out of 32 incomplcte works of the Fourth Plan only
9 were completed in the Fifth Plan period. Of the remaining 23 works
16 were—completed in March, 1980 only. In Uttar Pradesh 46
new works were also taken up. The Committee need hardly point out
that the delay in the implementation of projects not only leads to
escalatien in cost but also deprives the people in the area of the bene-
fits of the programme.

1.68 The Committee have been informed by the Ministry that the
information collected in respect of specific spill-over schemes is being
analysed with a view to finding out thc most common factors causing
delay and nccessary guideiires will be issued to the States in the light
of its analysis. The Committer desire that this excrcise taken up
belatedly should be carricd out cxpediticusly, The Committee wozld
avait the resuits of the analysis and the action taken on the basis
thereof.

Faulry designy and sub-standard works

166 The Audlit have renorted 'O msiane v n siv Stites namely,
Madhya Trealesh, Uitar Pritlech, Karnu akua, Andhra Pradesh, West
Bermal and Raiasthan where due to fadty dosigas sind <o o-stondard
waerts the inteaded beneit. v the benelicieries ¢ould not aeecrue
even efter incurring an exnenditure of Ry, 34711 lakhs,  Tn Raias-
than construction of a tank with cxpected average annuai irrigation
of 554 hectres of land was taken u» in March 1972, An expendi-
ture of Rs. 13.02 lakhs was incurred upto March 1977, Tt was still
lving incomnlete due to non-finalisation of a land comrcnsaticn case.
Rs. 142 lakhs spent unto March 1981 on 3 rural water sunply sche-
mes remained unproductive as water was not available. The Com-
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mittee desired to know the reasons thereof. In reply, the Ministry of
Rural Development have in a note stated as under:

“A detailed survey was conducted to assess the availability
of water before taking up execution of the 3 rural water
schemes in Churu district. As no local source of water
was available, Sahawa, where a source is being created
from the Rajasthan Canal was selected. Water sources
at various points are being created by laying trunk main
from the Rajasthan Canal at Ganghali|Lakhuwali. The
work of Ganghali-Sahawa water supply scheme is in pro-
gress and is expected to be completed by the end of this
current financial year. All the three water supply sche-
mes of Churu district will be commissioned as and when

water iS made available at Sahawa. The execution of
works is reported as per Plan.”

1.70 The Committee enquired how the Central Government ap-
proved the schemes when the designs were faulty, the Secretary, Mi-
nistry of Rural Development stated in evidence: -

*“....The nature of the programme is such that under DPAP
when a particular agency is operating it is quite possible
that in many cases, there could be this type of shortcom-
ings.

1.71 Asked if in the absence of guidelines, the agencies have
violated the norms and procedure, the witness replied:

“The guidelines issued are to be treated as broad recom-
mendations which the State Governments are required to
observe in the implementation of the scheme.”

1.72 Replying to another query about the faulty designs of sc-
hemes, the witness stated:

“When we say that the project comes to the Central Gov-
ernment for approval, it is not that every individual pro-
ject would come for technical clearance.  Here, the
DPAP is treated as a total project for the development
of drought prone areas. We see what are the approxi-
mate area that would be brought under irrigation etc.
But the responsibility of designing a dam and what should
be its size, whether technically feasible or not is that of
the State Government.”

1.73 Drawing attention to the specific case of faulty planning
in Karnataka where 5.11 lakh seedlings were distributed at a cost
of Rs. 17.39 lakhs and only 1.88 lakhs seedlings survived out of
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4.52 lakh seedlings distributed due to their distribution at the wrong
time, the Committee enquired about the reasons for this lapse. In

reply, the Secretary, Ministry of Rural Development stated before the
Committee:

“....we have acertained the facts from the State Govern-
ment. They have reported that the climatic condition
in Bijapur district being very severe, the rate of survival

of fresh plants distributed under DPAP could not be
very high.”

1.74 When asked why wrong place had been selected by the
State Government, the witness replied:

“I would not make any conjecture on this. I will like to go
by what the State Government has reported. They have
said later on that this place was not found suitable. They
should undertake a survey of the area beforc it is ac-
tually implemented.”

1.75 Asked if any other case of this nature has come to the
notice of the Ministry. the Secretary replied:

“If you take up a programme of this magnitude covering
drought prone areas all over the country. and large
number of individual small prqgrammes that are  being
taking up in drought prone areas. 1 would not rule out
the possibilities of some of these lapses. = Where some
individuals are responsible. undoubtedly the State Gov-
ernments would have to take them to task and also make
necessary enquiries about the failures and all other as-
pects. But on a total basis. the impact of the program-
me as such has to be judged. After all. it is a program-
me of national importance. 1 would not rule out the
possibility of some lapses here and there due to the fault

of the implementing agency and certain other factors res-
ponsible for the slow progress.”

1.76 The Committee desired to know the action taken in such

cases of faulty designing and formulation of projects.  The witenss
replied: -

“It is taken up with the State Governments because ultimately
it is the State Governments which are to be cautioned
about such failures. The State Governments are re-
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quired to take necessary action. We bring these to
their notice.” ‘

1.77 He further added:

“In respect of the Centrally sponsored schemes, the responsi-
bility of the Central Government, so far has been about
the formuiation of guidelines to enable State agencies to
iormulate projects n accordance with thesce 0mdelmes
Thnese guidelines are technical and admmvstratnvc in nat-
ure. As regards the actual implementation of the sc-
heme as to which particular aica the programme
showed e taken vp. what will be (¢ naure oi the pro-
gramme, etc., these are decided by the DPAP agencies
which are functioning under the State Governments.”

1.78 Replying to another query from the Committee in this re-
sard. the witness added:

“The Central Government’s role, so far has been to sanction
broadly the general outline of the schcmes in 4 DPAP
drea.  But the detailed project formulations at the micro-
tevel, the technical feasibilitv, etc. are all dealt with by
the technical departments of the State Governments.”

1.79 The witness further stated:—

“The guidelines issued by the Central Government are essen
tially the pace-setter on the basis of which the St'&tﬂ
technical departments are supposed to formulate the
proiects with such variations as are permissible to take
into account the local conditions, etc. Bv anv means, it
would nnt be poscible Jor the Central Government to
approve cach and everv technical proiect spread over in
more than 509 blocks in the countrv We do not have
cither the staff or the <et-up.”

.80 AsKked about the rofe of the Ministry of Rant Develop-
meat i the formiation rnd implementation schemeos, the witnee.
“tated noevidence:

Th: DPAP has a verv large technical comnonent and e
- technical proiects are revuired to be formvlatad,
which a certain amount of cost benefit analysis is inveh
ed.

These proiects also should be such as are likely to rrovide a
certain amount of drought-proofing n the drought-prone
area.
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The - formulation of the project should be such as to be cap-.
able of being achieved within a certain time-frame. Once
the scheme tor a district is formulated, we take it that
it has been formulated in accordance with these guide-
lines given in the published volume of instructions where
ali the technical details have been spelled out as to how
to prepare the sche

When the sciieme is received by the Central Governmeiil, we
sce to it that these Schiemes are sub,u,tc,d to a quick cost
bencilt analysis taxking into account tue totui expenditure
incurred and whether the relevant area to be brought
under irrigation would be justified or not, and certain
checks are also applied.

In some cases, where the Schemes are found to be inconsis-
tent with the guidelines, questions are put to the State
Governments for clarification.

Having broadly approved the outline of the Schemes, these
are sent back to the Statc Government for :mplcmenta-
tion.

At the implementation stage, if the State Governments have
found the Schemes not operationai anu feasible for cer-
tain reasons, it is mainly due to lack of proper formula-
tion of the Proicct at the level of Siate Government and
not at the Ministry level.

I do not have any kind of a technical orgamsation which
can give quickly a total technical clearance to  these
large number of projects. which are tormulated at the
level of DPAP districts.”

L.81 Auncther cmqnwtmg teature of the planui ing and execution
sl Drought-Prore Area Programme hac been fwiiyv designs and sub-
standard quality of vorks in many States. The Committes chserve
that due te the o heackils of 19 prejects oondd ot acorus to by § oo
ed beneficiariee 2yer atter ma""im* a farre s of Ry, 368 11 lakhs.
fn Karpateka ong of 252 Takh fruit serdlings distributed at o cost of
Rs. 17.39 Jakhc only 1.88 Iakh secdlings survived dne to their
distzibution @t a wreng fime and in an area clmatically
susaitable.  In another case in  Rairstian, an  expenditure of
Rs. 13.02 Iaklis zas been imcurred on the consiraction oF g tank hut
irrigation benefits therzof have not vet accrued. The Secretary, Min-
istry of Rural Developmert pleaded in extenuation that in 3 programme
of this magnitude covering dvougnt prons arex 2all over the country
and large number of preeramunes the possibility of such types< oi vases
cannot be ruled out. He further nointed ont that the Mimistry of
Rural Development do not have any expertise to examine the varions
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projectg before technical clearance. While granting that it may not be
possible for the Ministry of Rural Development to technically scruti-
nise each and every scheme, the Committee would like the Ministry
to immediately take up with the concerned State Governments all such
cases of faulty designs and sub-standard works and ensure that neces-
sary corrective steps are initiated at the earliest.

Diversion of DPAP funds to unapproved schemes

1.82 Assistance under the programme was intended to be utilised
for works under the programme. During a test-check in audit, it
was noticed that, in 9 States, funds to the extent of Rs. 1304.78
lakhs were utilised for execution of 21 unapproved works!schemes as
shown below:

No. of Amount

schemes  (Rs. in

lakhs)

(i) Haryana 4 3050
(i1) 'Andhra Pradesh 2 9799
(iii) Maharashtra 1 839-44
(iv) Karnataka 2 16965
(v) Bihar 1 0-18
(vi) Uttar Pradesh 1 4252
{vii) Orissa vi 81-33
(viil) West Bengal 2 13-37
{ix® Rajasthan I 39-80

21 1,304 73

1.83 The Committee desired to know the action taken to get the
unauthorised expenditure regularised and to stop such diversion of
funds for unapproved schemes in future. The Committee further
enquired if other cases of the nature had come to their notice. In-
reply. the Ministry have stated in a note:—

“The expenditure incurred on many of these schemes has
since been regularised, but the State Governments have
been advised not to incur such expenditure without

priér approval of the competent authority. The authority
for delegation of sanction for annual plans of DPAP to
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the State Level Sanctioning Committees is contingent
upon prior approval of the Sixth Plan project report by
the Central Sanctioning Committee. State Governments
have also been directed to send all annual plans for
different DPAP districts to the Central Government for
their comments before these are considered by the State
Level Sanctioning Committees. In a number of cases,
"“schemes approved by the State Level Sanctioning Com-
mittee without appropriate scrutiny and adequate time
given to the Central Government have been disallowed
by the Central Government.

Some cases of similar nature have come to the notice of the
Ministry. The Ministry has advised the concerned
State Governments to give either full justification for
such schemes or refund the amount failing which such
amount will be deducted from future releases of funds
for the concerned district of the State.”

1.84 Clarifying the point further during evidence, the Secretary,
Ministry of Rural Development stated:

“We cannot just stop the flow of funds to State Governments.
But we have asked them for reasons, why certain lapses
have taken place, and based on their explanations, we
have taken action. Where the deviation was justified, it
has been condoned and where the deviations are not
justified, we have adjusted the amounts against their
future grants.”

Infructuous exrpenditure due to discontinuance abandonment of
Projects

1.85 In 8 States, 15 projects taken up for execution were either
discontinued or abandoned resulting in infructuous expenditure of
Rs. 285.02 lakhs. The Committee enquired if the Ministry have
acertained the reasons for abandonment of projects and were satisfied
with the explanations given by the respective state Governments. In
reply. the Secretary. Rural Development stated in evidence:

“With some of the replies received we are satisfied but in
some cases we Will have to take them up with the State
Governments, because it would be a deviation from the
guidelines.

In regard to Haryana, the 16 mm. film projector has been
put to use by other staff who have been acquainted with
the operation of the projector till the regular operator has
been appointed. These are some of the lapses which are
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reported and essentially of an operational nature, wherc
we have to condone. But in regard to some of the
other matters we will have to take them up with the State
Governments and obtain satisfactory explanation and
based on the explanation we will take appropriate steps.”

1.86 The Committee find that in 9 States funds to the tunc of
Rs. 13.00 crores were utilised for execution of 21 unapproved works
Some other cases of similar nature have also come to the notice of the
Ministry of Rural Development. The States have been asked to justify
these schemes. Further, 15 projects taken up for execution were either
discontinued or abandoned resulting in infructuous expenditure - of
Rs. 285 lakhs. The Committee desire that all these cases should be
looked into and appropriate action taken. The Committee would like
to be apprised, of in due course of the action taken in these cases. They
would also like the Ministry of Rural Development to devise appro-
priate mechanism so that instances of such nature were large sums
have been expended without prior approval and works are disconti-
nued or abandoned after incurring substantial c¢xpenditure dn not
yecur.

Slow progress of works

1.87 A test-check in audit revealed that the progress of work on
various schemes in irrigation, agriculture, Animal Husbandry, soil
conservation etc. had been very slow with the result that full benefits
oi the scheimes could not be derived. A few instance, of low progress
of works are details below:

frrigation

1.88 There had been shorttalls in the creation of rngdijon poten-
tial wad development of command areas in practically all States under
the scheme. The Committee asked if the Government had conducted
any study to find out reasons for the same. The Ministry in a aotc
have stated: '

“No separate study has been conducted as yet to find out the
reasons for shortfalls in the creation of irrigation poten-
tials and development of command areas. However, the
evaluation studies sponsored by this Ministry on the per-
formance of specified projects mentioned earlier have
identified same reasons, which have already been detailed.
Most of the irrigation scheems taken up during the Fifth
Plan in dierent States have almost been completed. A
number of schemes earlier included in the programme in
different states had been initiated in anticipation of techni-
cal clearance, but some of them had to be revised subse-
quently. This too delayed their execution. The increase
in cost of materials and wages needing further procedural



41

formalities, also had their share in the deldy. States have
been cautioned against taking up implementation of
schemes before they receive technical sanction.”

1.89 In four States, viz., Andhra Pradesh, Madhya Pradesh, Maha-
rashtra and Uttar Pradesh, the irrigation potential created under thc
programme during the period 1974-75 to 1980-81 could not be utilised
adequately due to non-development of the Command area and hence
the benefits of the system could not be availed of by the people. The
Committee enquired about the steps taken by Government to ensure
the development of Command area simultaneously with the creation of
irrigation potential. The Ministry have stated in reply:

“There is a qualitative difference between the gencrality of irri-
gation schemes constructed under the DPAP and the major
and medium irrigation schemes. The former depends
mainly on storing of rain water. Thercfore, erratic ruin-
fall often renders infructuous expenditure on -~uch ar
irrigalion scheme at the time of its coiupletion. The farmer
who expects to benefit from storing rain water loses his
enthusiasm for investment in on-farm development works
in such conditions. The paraddox in the situation i, per-
plexing but unavoidable. While ruin water is available,
the farmer probably feels the need for stored rain water
from service, percolation tanks and weils, ¢tc. When rain
water is not available. these irrigation scheme~ lose much
of their immediate relevance.

Another disincentive for the farmer in taking Gy omdapin deve-
lopment works has been lack of ad e slilouom
credit facilities. This lack is oficn tiv product of  the
same paradox mentioned above. T orain water 0 nos
available, the banks do not considey the f2-moers” on-ia-m
development works worthwhile. When ruin woter is avail-
able, the farmer cither does not care much {or credit or
is unable to obtain it. The fact of the matier is that the
usefulness of such work and full exploitation of their
capacities take a longer period than is generally expected
of them while the schemes are drawn up. The farmer’s
confidence in taking up on-farm development works. often
very expensive by his standards, can be built up only
through a process of trial and error spread over several
seasons.”

61690. In another note the Ministry of Rural Development have
stated:—

“The main distribution system is constructed under the DPAP.
But the excavation of field channels and on-farm works
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are expected to be taken up by the farmers with institution-
al support. In many of the areas where such distribution
system had been constructed during the period under re-
ference unusual drought conditions caused scarcity of
water. There was, therefore, little or no benefits avail-
able from the constructed works which was visible and
therefore could induce the farmers to take up immediately
construction of field channels and other on-farm works.
The conditions of scarcity also depleted the farmers of
resources making him less capable than before to under-
take any investment. This was compounded by lack of
sufficient institutional support. It has also been seen that
generally there is a time lag between the creation of poten-
tialities for irrigation and the willingness and ability on
the part of the individual farmers to take the risk of
investment for tapping these potentialities. It may be
difficult to synchronise the activities of the DPAP and
individual farmers without making allowance for a time
lag.?.’

1.91 The Committee find that irrigation potential created under
the programme at an enormous cost during the period 1974-75 to
1980-81 could not be utilised adequately due to non-development of
the command area in Andhra Pradesh, Madhya Pradesh,  Maharashtra
and Uttar Pradesh. The result was that the benefits of the schemes
could not be made available to the people. This causes concern to the
Comnittee. They would stress that the monitoring mechanism of the
Ministry of Rural Development and the review for follow up should
be such as would ensure coordinated and well synchronised implemen-
tation of Projects and establishment of connected facilities to derive
optimum benefits in time.

Monitoring and Evaluation

1.92 The Task Force appointed by the Central Government in
July, 1982 have pointed out that monitoring and evaluation of the
programme suffered considerable neglect with the result that expendi-
ture is incurred largely routinely and activities that hold considerable
promise for an area are seldom identified. In view of these observations
of the Task Force, the Committee desired to know the arrangements
made to monitor and evaluate the programme. In reply the Secretary,
Ministry of Rural Development stated in evidence:

“The programme is sprezd over in more than 500 blocks right
from the beginning. In fact, as it has developed, it has
spread to 13 States, in 510 blocks. The Ministry has been
constantly reviewing the progress. For this purpose we
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have developed a monitoring system right from the begin-
ning of the scheme. In accordance with the monitoring
system on the basis of Reports every year, the financial
expenditure incurred under the DPAP and the correspond-
ing physical achievement expected is being analysed and
reviewed. We get two reports prepared cvery year for
the DPAP. The latest one is for 1980-81. One is a review

of the physical achicvements and the other is a review of
the financial aspects oi the programme.”

1.93 The Committee asked about the shortfalls and weaknesses

pointed out in the evaluation studies and the corrective action taken.
The witness replied:

The progress under the programme has been uneven. In some
States, it has done well and in some other States, the
progress has been slow. On the basis of review conduc-
ted, the following factors have been identified as being
the reasons for slow progress. First is the drought posi-
tions in South India, particularly in Andhra Pradesh and
insufficient rainfall in some regions in north. It had affect-
ed the crops like horticulture, sericulture etc. In many
places inadequate facilities for collection and marketing
of milk has slowed down the progress of livestock deve-
lopment programme. Then pest disease had affected the
livestock programme in Andhra Pradesh. The prolonged
strike of officers in Bihar also hindered the animal hus-
bandary programme in that State. Shortage of cement,
labour and unseasonal rainfall had also affected the irri-
gation programme. Inadequate facilities for transporta-
tion and shortage of construction material had slowed
down the progress. There was also delay in the approval
of plan schemes by some of the concerned departments.
Under the existing system, obtaining technical persons
from a competent authority was delayed in many cases.
Recently. we had a meeting of the State Secretaries, where
we emphasised the urgency of rectifving these mistakes.
We propose to carry out a further review in consultation
with the State Governments and see that these difficulties
are removed to the extent possible.

1.94 The Committee enquired if Planning Commission had made
any evaluation study of the programme. In reply, the witness stated:—

“Every year, at the time of the annual plan discussion, the
programme is subjected to a critical gopraisal by the

Planning Commission in consultation with the State Gov-

ernments and my Ministry, as far as the total programme

is concerned. Since this is a very old programme and

being continued from 1971, while formulating the Sixth

Plan, the Planning Commission had taken into account

2155 LS.—4 ' ] |



the total performance of the programme in the country.
The Plannipg Commission had also suggested the appoint-

~ ment of the task force to make certain recommendations.
regarding avoiding overlapping etc. and/or modificetion in
the programme, if necessary and on the basis of the re-
commendations of the task force, certain changes in the
programme have been brought about by the Ministry, As
far & this programme is concerned, the programme has
been approved by the Planning Commission. There has
been assessment by them.”

1.95 Evaluation studies conducted by the Ministry revealed a
number of defects and deficiencies in successful implementation of
the programme. These were sent to the Stidte Governments for neces-
sary action, but no further- monitoring of the remedial action taken
by the State Government was done. = The Committee desired to
know specified remedial measures that have been taken or proposed to
be taken to preven: recurrence of such lapses and asked why evaluation
studies could not be conducted in all the DPAP projects. The Ministry
of Rural Development have stated in a note:—

“The major deficiencies pointed out in the Reports of evalua-
tion of DPAP related to problems of inter sectoral co-
ordination, lack of watershed approach of development,
concurrént and post evaluation of the programme, pro-
per maintenance of assets created etc. These deficiencies
in planning and implementation of the programme were
reviewed by a Task Force on DPAP and DDP recently.
The Task Force has recommended certain solutions for
preventing recurrence of these difficulties. These have
been recommended to the States. Further, in the light
of the specific deficiencies revealed in the report of the
CAG, detailed guidelines are also being framed. These
will be sent to the State Governments and the Project au-
thorities shortly.

A number of studies have been conducted on different as-
pects of the DPAP. Some of these relate to evaluation
of the programme. Ideally annual evaluation of each
component of each programme may be desirable. But
it may not be practicable. However, this does not place
any insurmountable difficulty in the way of our obiective
evaluation of the programme. Institutions which are ex-
pected to undertake evaluatim have limited expertise
-and the quality of evaluation done by them in the
past was found wanting in many cases. In view of the
urgency of evaluation of the programme, the Ministry re-

b
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quested .the Programme Evaluation Organisation of the
Planning Co ion to take up evaluatioh of the pro-
gramme in about 15 to 20 districts. The PEO has
however, not yet positively reacted to the proposal, pre-
sumably because of its pre-occupation with other stu-
dies in hand. Since the State Governments are primarily
responsible for the actual implementation of the projects,
the Ministry has stressed the need for concurrent and
post evaluation of the programme by the agency and the
State Governments themselves. Efforts are also being
made to develop expertise at the State level to indepen-
dently undertake this task.”

1.96 The Operations Evaluation Department of the World Bank
had submitted on 29th March, 1982 a project performance Audit
Report on the drought prone areas project for which credit was
provided by the World Bank. In that Report, it has been pointed
out “due to a lack of adequate monitoring and evaluation, the magni-
tude of the project’s programmes and the impacts of these program-
mes are partially impressionistic or conjectural. The Central DPAP
unit worked out detailed guidelines for impact evaluation during the
early years of the project. It commissioned 32 studies to be done
by its own personnel or by state authorities. Howcver, little com-
prehensive information on the ultimate impact of the project has been
obtained.”

1.97 In August, 1977, the Central Government suggested to the
State Governments to conduct a quick evaluation study of the DPAP
projects. However, no such studies have been undertaken in Madhya
Pradesh, Orissa, Bihar, Haryana, Karnataka and Raiasthan. Asked
about the reasons for these States not undertaking these evaluation
studies, the Ministry of Rural Development have replied as under:—

“Haryana and Orissa undertook such studies. However, these
were completed late.  The Government of Rajasthan have
stutied that since the concerned subject matter departments
continuously evaluate the general programme in associa-
tion with the project authorities, they did not feel any
urgency for makmg a quick assessment of the programme
as suggested in the Government of India’s letter. The
Government of Karnataka took up the evaluation of the
programme in the district of Bijapur. The report has
now been received by this Ministry. Information from
Bihar and Madhya Pradesh is yet to be received.

" The response of the States to the idea of quick evaluation has
either been poor or delayed for a variety of reasons. The
State directorates/bureaus of economics and statistics

- have not been. able to respond everywhere . readily. . Se-



condly, the introduction of the concept of rolling plan
shortly after the issue of the letter by the Government of
India, seemed to have been taken by many States as
having rendered unnecessary such an exercise. The State
Governments appeared to be more intent on draining
upon their findings from the genera] evalution of the pro-
gramme for the preparation of the annual plan.”

1.98 The Committee are surprised to find that there has been
no proper monitoring and evaluation of the Drought Prone Area
Programme as a whole. The Task Force in their report submitted
in July, 1982, have inter-alia, pointed ou t that monitoring and
evaluation of the Drought Prone Area Programme suffered consi-
derable neglect with the result that expenditure is incurred rather
routinely and activities that hold considerable promise for an area
are seldom identified. The Operations Evaluation Department of
the World Bank in their project programmes Audit Report on the
projects for which credit was provided by the World Bank submit-
ted in March. 1982 has alen poninted ont that the-e was lack of ade-
quate monitoring and evaluation with the result that the magni-
tude of the project’s programme and the impacts of these pro-
grammes are partially impressionistic or conjectural. It has also
been pointed out in their report that although Central DPAP Unit
commissioned 32 studies to be done by its own personnel or by
state authorities, lit'le comprehensive information on the ultimate
mnpact of the project has besn obtained.

1.99 The Committee have been informed that some evaluation
studies on planning and implementation of Drought Prone Area
Programmes in certain areas have been carried out by some institu-
tions. But, according to the Ministrv’s own admission, “institutions
which are expected to undertake evaluation have limited expertise
»nd the quality of evaluation done by them in the past was found

wanting in manv cases”. In view of this, the evaluation made by
these institutions is mecessarily of limited value. The Committee

need hardly ¢mphasise that monitoring and evaluation of a pro-
gramme of multi-disciplinary nature like DPAP on a continuing
basis is essential in order to find out not only how far the objec-
tives of the programme in different areas have actually been achie-
ved but also to idemtify the lacunaejweaknesses in different areas
with a view to initiating corrective action at the earliest. In view
of the fact that the progress of the programme in different States
has been uncven, it is all the more necessary that such monitoring
and evaluation should be done on a priority basis in the case of
those States whose performance has not been found encouraging.



4

1100 The Committee find that the Central Government had
suggested to the State Govermments to conduct quick evaluatiom
study of the DPAP projects. However, it has been stated by the

Ministry that the response of the States to the idea of quick evalua-
tion have “either been poor or delayed for a variety of reasoms”.

In view of this it becomes all the more necessary that such an ex-
ercise in regard to the different projects should be conducted by a
Central agency.

1101 The Committee have been informed that the Ministry of
Rural Development have taken up with the project Evaluation Or-
aanisation of Planning Commission the question of evaluation of
the programme. The Committee note that the Project Evaluation
Organisation of Planning Commission has in the past evaluated a
number of impo-tani programumyzs, such as te Feed for work Pro-
gramme, Employment Guarantee Schemes and the Rural Water
Supply Scheme, and has made very useful suggestions. In view of
this the Committee feel that an evaluation of the Programme on an
all India basis by this organisation would pyove of great value fo
the country. The Committee, therefore, recommend that the Pro-
ject Fvaluation Organisation might be persuaded to evaluate this
programi af sp early date and the programmme  suitably reoriem-
ted in the light of the results of {hc evalualion. This by its very
nature could only be a one time exercise though very useful The
Commiittee would like to add that the Ministry of Rural Develop-
ment should evelve a scieniific monitoring meacharism of its own
for a periodic appreciation of the position on a regular basis.

1.102 The Committee find that the evaluation studies so far
made on Planning and execution of the programme have high-
lighted a number of deficiencies, e.q., lack of inter-sectoral coordi-
nation, lack of water shed approach of development, inadequate
facHlities for marketing of milk, lack of proper maintenance of
assets, etc. The Committee need hardly stress that urgent remedial

measures should be taken to remove the deficiencies which have been
pointed out in these evaluation studies.

Audit Reports

1.103 The Committee pointed out that the Comptroller and Au-
ditor General of India through Audit Offices in States has conducted
audit of Drought Prone Area Programme in 1980-81 in the 13 States
and submitted their reports to respective State Legislatures highlight-
ing the deficiencies|lapses noticed in the formulation|implementation
of the programme. The Committee enquired if the Ministry of Rural
Development have taken note of these audit reports and if so whether
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any tcmcdxal actlon has been takcn The ’Séc'retary, Rural D'eveIOp-.
ment rephcd in e¢vidence. , ,
“According to the information given to me, no such reports
- have 'been received by us so far......In any case, I will
- make an endeavour to get a copy of the reports and find
out what are the findings of the State Legislatures on

this issue.” L

He further added:

“} admit my fault in this regard that I am not aware of it.
But since you have brought it to my notice, I will make
an endeavour to go through these reports and see what
are the findings and to the extent it is necessary, for us
to have discussions with the State Governments in re-
gard to the various audit reports received by the State

Governments. [ can give you this assurance.”

1.104. The implementation of the Dro:lght Prone Area Program-
me is the joint responsibility of Central and State Governments.
The C & AG of India has conducted an evaluation audit of ‘the
Programme in all the 13 concerned States where the Programme is
being implemented and submitted his reports to the concerned
State Legislatures also. These Reports for the vear 1980-81 relating
to 13 States have pointed out various deficiencies in the implemen-
tation of the programme. The Committee are surprised to learn
that the Ministry of Rural Development were not even aware of
these Reports. The Secretary, Ministry of Rura]l] Development as-
sured the Committec that he would have discussions with the State
Governments on these audit reports. The Committee would like to
be apprised of the action taken in this regard. :

DRDP Programme

1.105 With the extension of IRDP to all blocks, the Ministry of
Rural Development had suggested that wherever a DPAP Autho-
rity existed, it should be merged in the District Rural Development
Agency which would provide the administrative infrastructure for
the DPAP as well. In the light of this fact, the Committee asked
what safeguards, had been devised to ensure that the programme
does not suffer any set-back due to greater emphasis on other
schemes undertaken DRDAs. In a written reply, the Ministry stated
as under:— : o

“As a result of the merger of the DPAP authority with mc.
DRDA, some transitional problems are being faced, no
doubt, The staff earlier dealing only with DPAP has
now to attend to other schemes under the charge of the
DRDA. The DRDA utilises the staff according to prio-
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rities determined by it from time to time. As a result
of the strengthening of the DRDA by additional staff
under the IRD Programme; etc., the staff is expected to
be able to devotc more time to the DPAP.

In the light of the experience gained irom this dispensation,
the State Governments are considering the recommenda-
tions of the Task Force that there can either be a sepa-
rate agency for the DPAP or an autonomous cell headed
by an additional project director within the framework
of the DRDA Strengthening of the project authority by
a few subject matter specialists in disciplines like water
management, dryland farming, social forestry, ete., is

also under consideration of several State Governments.

Suitable strengthening of the State Cell by advisers in
different disciplines at the State level is expected to

provide guidance and assistance in planning and imple-
mentation of this programme. In project areas where
the requisite strengthening of the agency has not been
effected, some set-back to the quality and speed of im-
plementation may not be ruled out.”

1.106 With the extension of Integrated Rural Development Pro-
gramme to all the blocks in the country, the DPAP authority has

been merged with th- DRDA. Consequently some transitional pro-
blems have surfaced viz. the staff earlier dealing with only DPAP
has now to aitend to other schemes also under the charge of the

DRDA resulting in inadequate attention ing paid to schemes
under DPAP. The Committee have bee rmed that the State
Governments are already seized of the recommendations of the

Task Force that there can be a separate agency for the DPAP
or autonomous of the DRDA Strengthening of the director
within the framework of the DRDA Strengthening of the project

authority by a few subject matter specialists in disciplines like wa-
ter management, dry-land farming, social forestry etc. are also under
active consideration. The Committee would like an early decision

to be taken in this regard. In any case, it must be ensured that
programmes undertaken. for the development of drought prone
areas are not allowed to suffer because of this new arrangemeni ‘

NEW DELH] SUNIL MAITRA,

December, 1983 R ' : . Chairman,
Agrahayana 28, 1905 (S) , Public Accounts Committee.




APPENDIX I
vide para 2 of Introduction

Audit Paragraph

1. Introductory—The Drought Prone Areas Programme
(DPRP), formerly known as Rural Works programme was started
as a centrally sponsored scheme in the second year (1970-71) of the
Fourth Five Year Pian primarily with a view to mitigating the seve-
rity of drought conditicns in the areas covered by the programme
through labour-intensive and production-oriented works like medium
and minor irrigation soil conservation, afforestation, road building
and drinking water projects. Fifty-four drought prone areas spread
over 74 d:stacts were idaenlified in 13 States. Against the approved
outlay of Rs. 111.4]1 crores, an expenditure of Rs. 92.27 crores was
incurred in the Fourth Plan period (up to 1973-74). The implementa-
tion of the programme during the Fourth Plan period was commented
upon in the Supniomentary Audit Report (Civil) for 1973-74 (Part 1)
on “Relief of distress caused by natura] calomities”.

In October 1971. the Planning Commission appointed a Task
Force on Integrated Rurul Dz=velopment in drought prone areas. In
its report (Junc 1973), the Task Force suggested that the drought
prone areas identified in the Fourth Plan might continue to be cate-
gorised as such during the Fifth Plan and that the main thrust of
efforts under the proeramme should be in the direction of restoration
of proper ecological balance in these areas. It recommended 50 : 50
ratio of share of the cost between Central and the State Governments.

During the Fifth P]an@eriod, the focus of the programme was on
integrated area development in agriculture and allied sectors of rural
economy. The main objectives of the programme were:—

— reducing the severity of the impact of drought;

—- stabilising the income of the people. particularly, weaker
sections of the society; and .

— restoration of the ecological balance,

. The programmec continued to operate in 74 districts in 13 States
(covering 557 blocks) and it included, inter alia, development and
management of irrigation resources, dry-land agriculture, live-stock
development afforestation, pasture development and the development
of horticulture, fisheries and seri-culture.

2. Organisation.—The apex organisation is the DPAP Division
in the Ministry of Rural Reconstruction, which was to oversee pro-

50



§1

gramme-planning and implementation throughout the country. Plan-
ning, monitoring and evaluation cells had been set up the State level
and separate agencxes» registered under the Societies Registration Act,

were established in most of the regions. The Collector of the district
was normally the Chairman and all the district level officers of the im- -
plementing departments and some non-officials were members of the
agency. The responsibility for planning, coordination and implemen-
tation of the project under the programme was that of the agency
whereas in the field, the schemes were to be implemented by the exis-
ting State Government departments, The nucleus staff provided for
the agency consisted of a Project Director supported by a Project
Economist, a Credit Planning Officer and an Accounts Officer toge-
ther with their supporting staff.

3. Financial assistance

3.1 The financial assistance during the Fifth Plan (1974-79) was
on the basis of matching contributions by the Central and State Gov-
ernments. Centrai {unds were indicated to different districts on the
basis of the arcu covercd under the programme. From 1979-80. funds
were allott~d on the hasis of the number of blocks covered in each
district, each block settine an allocation of Rs. 7.5 lakhs and an equal
amount being contmbuted bv the State Government concerned. The
releasc and utilisation of funds under the programme during 1974-75
to 1980~81 were as mdcr _

e J—

Year Amount  Total Actual Percern-
released  amount  expendi-  wage
by the released  ture utilisa-
Central by Central tion of
Govern-  and State fund
ment Govern-

ments

{Rupees in crores)

197475 , 16-94 33-88 26-85 79°3
1975-76 2413 4826 3442 71°3
1976-77 29-74 59-48 56-18 345
1977-78 3760 75°20 60-04 79-8
1978-79 50-89  101-78 78-79 774
1979-80 29- 41 58-82 79°75 1203
1980-81 34'19 68-38 49-99*¢ 730

222-90 44580 377701 84.57

p—

*¢Expenditure up to Janusry 1981 as per monthly progrem report for February

1931-
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3.2 Intérnationa! aid ~—The programme also-evoked considerable
interést among international financia] agencies. The World Bank -ex-
tended a loan of US $ 35 million (Rs- 28 crores) for six projects, .viz.
Anantpur (Andhra Pradesh), Bijapur (Karnataka), -Ahmednagar
and Sholapur (Maharashtra), Jodhpur and Nagaur (Rajasthan) for
the period ending June 1981. The assistance by the World Bank was
governed by an agreement with the International Development As-
sociation (IDA) which stipulated allocations separately for civil works,
machinery and equipment and operating expenses. The entire amount
of the credit was stated (October 1981) to have been utilised up to

May, 1981.

3.3 The Federal Republic of Germany signed an agreement
(December 1975) for utilisation of counterpart funds of Rs. 19.5
million generated from the commodity assistance of 26,000 tonncs
of wheat for financing thc DPAP in the Bankura district of West
Bengal. Wheat (25.988 tonnes) was received in January, 1976 and
its sale proceeds amounting to Rs. 324.85 lakhs were deposited with
Government by the Food Corporation of India in July, 1976. No re-
cords showing utilisution of assistance. nor any appraisal report of the
project was made available to Audit (Scptember 1981).

3.4 The Eurcpear Economic Community came forward with an
assistance of US % 7.5 million (Rs- 6 crores) for funding the develop-
ment of irrigation. afforestation and soil conservation schemes in 3
districts of Uttar Pradesh tJalaun. Hamirpur and Mirzapur) during
the period 1st January, 1977 to 31st March, 1979. The assistance was
in the nature of grants and the entire amount had been utilised up to
1980-81. The EEC further extended its assistance of about Rs. 7 cro-
res under the 1979 agreement for the period 1979-80 to 1982-83, out
of the counterpait funds generated from the sale of fertilisers through
the Minerals and Mctals Trading Corporation (MMTC). Informa-
tion about its utilisaion was awaited (October 1981),

4. Accounting procedure/control over expenditure—Of the 54
drought pronc areas, thc accounts of 38 area agencies were test-
checked in audit. The points noticed in the test-check are mentioned

in the succeeding sub-paragraphs.

4.1 The conditions stipulated by the Ministry for the grants sanc-
tioned provided, inter alia, that the State Governments should send to
the Ministry within 9 months of the close of the financial year an au-
dited statement of accounts duly certified by the concerned Accountant
General. In their letter of 27th December 1977, the Ministry further
decided that the audited statement of accounts would be issued by the
Chartered Accountants in-respect of accounts of the socicties for the
period 1976-77 and onwards, Nevertheless, audited statements of ac-
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counts had not been recerved in ghe Ministry for the qurth Plan po-'
riod as also for the period 1974-75 to 1980-81.

The accounting procedure pracnbed by the Mxmstry of Rural
Reconstruction was also not got approved by the Ministry of Finance
and the Comptroller and Auditor General of India. The figures of re-
ceipt and expenditure as reported by the State Governments were ac-
cepted by the Ministry without asking for the audited statement of
accounts. .

Some other points noticed in regard to DPAP agencies are given
below:

(i) In Madhya Pradesh, the DPAP agencies, created in 4
districts in 1975, were not (May 1979) delegated with
any administrative or financial powers, nor were they
given powers to operate bank accounts. Rules for the
working of agencies were not framed, nor were the agen-
cies provided with any personnel except some clerical
staff.

(i) In Bihar. the amounts shown as spent in the utilisation
certificates were found in some cases to be different from
those exhibited in the annual accounts of the agencies.
In 2 agencies, the utilisation certificates showed expendi-
ture of Rs. 2.54 lakhs and Rs. 3.28 lakhs in 1976-77, al-
though the expenditure exhibited in the audited annual
accounts was Rs. 1.13 lakhs and Rs. 1.56 lakhs respec-
tively.

(i) In Jammu and Kashmir. the DPAP agencies, set up in
November 1977 and registered under the Societies Re-
gistratior Act in carly 1979, had not started functioning
(July 1981); the programme continued to be executed by
Government departments concerned.

(iv) In Orissa, the expenditure reported to the Government
of India during 1979-80 under Fisheries was Rs. 1.72
lakhs while the actual expenditure. as per records of the
District Fisheries Officer» was Rs. 1.21 lakhs. Similarly,
expenditurc reported during 1979-80 in Animal Hus-
bandry was Rs. 19.86 lakhs against the actual expendi-
ture of Rs. 12.57 lakhs. Detailed contingent bills for
Rs. 35.89 lakhs were awaited (July 1981). Out of Rs.
1,333.42 Jakhs drawn on grants-in-aid bills up to 1980-81,
utilisation certificates for Rs, 403.22 lakhs pertaining to

. 1976-77 to 1980-81 were awaited (July 1981).

4 2 Physical acluevements.—-—-’lhe phgsxcal targets and achicve-
ments during the. Fifth. Plan period and dunng . 1979-80- for. cettam
key sectors are given in Annevv-ac | and 1. The achievements i~



some vital sectors of the Fifth Plan fell short of targets by 4.6 to 31.9
per cent as may seen from the following table : —

Programme unit sector Target  Achieve- Percen. Percen-
for ment for tagcof  tageof
1974~79 1974~79 achieve- shortfall

ment
1. Creation of irrigation potential (thousand
hectares) 300 286- 3 954 4.6
2. Forestry and pasture (thousand hectares) 500 3403 68-1 31.9
. Organisation of milk producers cooperative
socicties (thousand nos.) 5 3.75 75 25

During 1979-80, achievements in the under noted sectors also
fell short of targets by 23.7 to 95.5 per cent.

Sectors Targets Achieve- Percen- Percen-
during ment tage of tage of
1979-80 during achieve- shortfall
1979-80 ment

1. Crop husbandry (Inputs)

(a) Fertiliser (tonnes) 1,67,928 1,28,050 76-3 287

(8) Seeds (tonnes) 3,23,385 91,182 8.~ 71-8

(¢) Pesticides (tonnes) 99,122 4,448 45 955

(d) lmplements (nos.) 19,307 13,670 70-8 29-2
2. Surface Irrigation Works

(hectares) 1,03,129 30,454 295 70°5
3. Ground Water Development Irri-

gation (hectares) 30,854 19,615 63.6 36- 4
4. Command area devclopment

(hectares) 84,282 43,982 52°2 478
5. Milch animal distributed (nos.) 29,582 17,403 58-8 412
6. Fodder ment area co-

vered (hectares 3,801 2,785 733 26- 7
7. Sheep Development—cross breed

ram distributed (nos.) F 2,011 1,197 411 58:9
8. Fisheries (area developed) (hec-

tares) 6,920 4547 65.7 343
g. Fisheries (Nurscries developed)

(bectares) 20 10 500 500

4.3 DPAP versus normal development programme.—While accord-

ing administrative approval to the annual
of India had laid down a condition that the works taken up under DPAP

, the Government



should not result in the substitution or showing down of normal develop
ment programmes. In Madhya Pradesh, it was observed that while ex-
peaditure on soil conservation works taken up under DPAP was on the
increase from 1975-76, the expenditure on such works executed under
the normal development programmes showed a marked downward trend
as indicated below :

Year Normal DPAP Total

develop-

ment

programme

(Rupees in lakhs)

1974-75 28-83 - 28-83
1975-76 15-36 403 20-29
1976-77 0" 44 17-99 18- 48
1977-78 o-y4 26- 14 26-88

In one district of West Bengal: 159 tank improvement works were
completed under the norma)l programme against 432 under DPAP since

1970-71 onwards.

4.4 Excess expenditure on establishment—According to the guide-
lines issued by the Central Government (October 1974), the cost of es-
tablishment should not exceed 12 per cent of programme cost, In the
following cases, expenditure on establishment had exceeded the prescri-
bed ceiling :—

(1) In Jammu and Kashmir, the establishment expenditure in

some sectors of the programme ranged up to 70 per cent
resulting in excess expenditure of Rs. 49.19 lakhs.

(i) In Andhra Pradesh, there was excess expenditure of Rs.
87.82 lakhs up to March 1979 and of Rs. 134.01 lakhs
during two annual Plan periods (1979—81) in 3 and 6
districts respectively (ranging from 15 to 22 per cent).

4.5 Maintenance of assets created out of the programme funds—
‘The District Development authorities (DDA) in Andhra Pradesh did
not obtain any inventory of assets of the completed works (cost :
Rs. 442.90 lakhs) created out of DPAP funds (Rs. 626-27 lakhs)
given as grants during 1975-76 to 1980-81 to Andhra Pradesh Dairy
Development Corporation. On the other hand, the State Government
instructed the Corporation to treat the grant-in-aid provided under
the DPAP as share capital (November 1977).

4.6 According to the procedure prescribed (July 1975) by Gov-
ernment, the agencies were to act as a centra] payment office. Bills pre-
pared and submitted by the departmental officers, wore to be paid by
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‘the agencies after scrutiny including physical verification and the corre-
lation of the physical and financial progress of works with reference to
the approved project reports. As no machinery was prescribed by Gov-
ernment or evolved by the agencies for checking and verifying the bills,
the control exercised by the agencies over utilisation of assistance was
not adequate. Some instance of lack of control, noticed in a test-check in
audit are mentioned below : :

(0 In Uttar Pradesh, 6 agencies paid lump sum advances fRs.
3.993.40 lakhs up to 1980-81) to the departments, which made pay-
ments directly to the parties concerned. The advances were treated as
utilised by the agencies on the basis of periodical progress reports sub-
mitted by the departments concerned without any verification and con-
trol over actual execution of work and expenditure. The agencies were
also not receiving paid vouchers from the departments and were act-
ing merely as badies for advancing funds received from Government.

Out of Rs. 529.89 lakhs advanced by one agency to varicus de-
partments during 4 years ending March 1981 and shown as spent on
works in the accounts of the agency. the departments held with them
unutilised balance ¢f Rs. 10.92 lakhs as on 30th September 1981.

Another agency paid to a Nigam Rs. 6 lakhs (in 1975-76) as in-
vestment in its share capital and Rs. 3.90 lakhs during 1977-78 to
1979-80 for subsidising 2.000 inseminations at 5 specified centres
and for other subsidies of feed and fodder till March 1980. The Nigam
paid Rs. 0.44 lakh for inscmination (296 cases only) and the remain-
irgzg IR)S 946 lalhs were lying blocked with the Nigam (September
1 .

(i) In Bihar, 3 agencies had received grants/funds amounting to
Rs. 1,247.13 lakhs during 5 years from 1976-77 to 1980-81, out of
which only Rs. 1,010.57 lakhs were spent, leaving a balance of Rs.
236.56 lakhs on 31st March 1981. Out of Rs. 582.49 lakhs advanced
to various executing agencies up to the end of 1980-81 by the 3 agen-
?ge;’] only Rs. 452.51 lakhs were reported as spent by them in March

(iii) In Madhya Pradesh. funds for setting up milk dairy schemes
were released by 6 agencies to the Madhya Pradesh Dairy Develop-
ment Corporation in advance of requirements. Against the estimated
requirement of Rs. 78.65 lakhs for the first year (1978-79) of execu-
tion of the schemes, Rs. 155.42 lakhs were released in March 1978,
of which only Rs. 10.06 lakhs had been utilised til) August 1978.

(iv) The agencies in Andhra Pradesh advanced funds from time
to time, to the departmental officers for execution of the related sche-
mes. The accounts for such advances (Rs. 713.03 lakhs) made during
1?75—76 to 1980-81 had not been rendered (June 1981 ). In one dis-
trict, Rs. 116.59 lakhs were advanced to the banks for construction of
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4040 wells during 1976-77 to 1978-79, out of which Rs. 16-89 lakhs
were refunded by 4 banks during 1977-78 as unutilised and utilisation
certificates were furnished for Rs. 59.48 lakhs; utilisation certificates
for Rs. 40.22 lakhs were awaited (June 1981).

In other three districts, Rs. 16.80 lakhs were released to the finan-
cing banks in advance as subsidy element of price of the animals. out
of which. utilisation certificates for Rs. 3.68 lakhs were recevied after
December 1979 and Rs. 0.50 lakh were refunded in January 1980;
utilisation certificates for Rs. 12.62 lakhs were awaited (June 1981)-

(v) In Jammu and Kashmir, an amount of Rs. 50.89 lakhs out of
the Government of tdia share of Rs. 77.75 lakhs for the years 1978-79
and 1979-80 was (under the orders of the State Government) trans-
ferred to one DPAP agency (December 1980). The amount was lying
in its bank account (July 1981).

(vi) Vouchers for Rs. 95.80 lakhs were not submitted to one agency
by the cxecuting authorities in West Bengal, although the amount
was reported to have been spent. Against the provision of Rs. 50
lakhs, the expenditurc incurred by another agency under afforestation
was Rs. 55 lakhs. The excess expenditure of Rs. 5 lakhs on the pro-
gramme, instead of being financed from the norma] budget of the
State Government, was met from the DPAP funds.

(vii) In Rajasthan, Rs. 23.28 lakhs were advanced to Uttari
Rajasthan Milk Union Limited (URMUL). Bikaner in March—
December 1978 for setting up a chilling centre at Rajgarh. No ex-
penditure had been incurred due to controversial survey reports re-
garding the prospects of availability of milk for the chilling centre
(June 1981). :

The funds released by the various DDAs to the Paschimi Rajas-
than Dugdh Utpadak Sangh Limited, Jodhpur from 1974-75 to
1979-80 were further remitted by it to Nationa] Dairy Development
Board (NDDB). Anand, for which interest of Rs. 6.65 lakhs was al-
lowed to the Sangh. As interest was earned on DPAP funds, the
amount should have been credited by the Sangh to the concerned
DDAs instead of being retained by the Sangh.

In one district, managerial subsidy of Rs. 3.88 lakhs was paid to
Pali Central Cooperative Bank Ltd ., as against Rs. 1.41 lakhs admis-
sible for the years 1978-79 and 1979-80. The excess payment of sub-
sidy of Rs. 2.47 lakhs was not recovered from the bank (June 1981).

S. Spill-over works

5.1 According to the guidelines issued in October 1974, all spill-
over works from the Fourth Plan were required to be completed du-
ring the first 2 vears of the Fifth Plan. In 2 States (Uttar Pradesh
and Andhra Pradesh), out of 32 incomplete irrigation works of the
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Fourth Plan, only 9 were completed in the Fifth Plan period, 16
completed by March 1980; the remaining 7 were incomplete after
incurring an expenditure of Rs. 49.34 lakhs,

(i) In Andhra Pradesh out of 6 works remaining incomplete at
the end of 1980-81, one was dropped and another abandoned (Feb-
ruary 1978) after spending Rs. 1.39 lakhs. On the remaining 4 works,
Rs. 32.89 lakhs were spent (up to March 1981), against the original
estimate of Rs. 5.39 lakhs.

(ii) In Uttar Pradesh. 46 new works were taken up despite Gov-
ernment of India’s directions to defer all new works till completion
of the spill-over works of Fourth Plan up to March 1976. Out of 26
spill-over works, only 9 were completed (cost : Rs, 155.04 lakhs) in
the Fifth Plan period. 16 completed (cost : Rs. 72.53 lakhs) during
1979-80 and one remained incomplete after spending Rs- 15.06 lakhs
{March 1981).

5.2 During the Fifth Plan period, new works were required to
be commenced well in advance so as to ensure that no spill-over work
was carried over beyond March 1979, Out of 279 new works taken
up in the Fifth Plan in three States (Andhra Pradesh, Orissa and

Madhya Pradesh). 86 works were incomplete after spending Rs. 6.24
crores as shown below :

State No. of No. of works in-
new worgs complete
Andhra Pradesh 162

16
(Rs. 165- 42 lakhs
(March 1981)

Orissa 24 17
(Rs. 223- 38 lakhs)
(March 1979)
Madhya Pradesh 93 53
(Rs. 234 72 lakhs)
(June 1978)
‘Torarl. 279

86
(Rs. 623 52 lakhs)

In Orissa, 3 such works were abandoned (after spending Rs. 1.93

lakhs) and 8 were eompleted during 1979-80 and 1980-81 at a cost
of Rs. 98.28 lakhs,

" 6. Non-utilisation of completed works.—In 4 States viz.,, Andhra
Pradesh, Madhya Pradesh, Maharashtra and Uttar Pradesh, the irri-
gation potential, created under the programme during the period
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1974-75 to 1980-81, could not be utilised adequately due to non-
«development of the command area and hence the benefits of the sche-
me could not be availed of by the people.

(i) In 3 districts of Andhra Pradesh, the area irrigated (1031
hectares) was about 35 per cent of the potential created (2902 hec-
tares) by 30 completed works (cost : Rs, 104.67 lakhs) due to non-
developnrent of the ayacut by the ryots and non-completion of supply
channels.

(ii) In Uttar Pradesh. no irrigation could be provided till
1979-80 from the bundi work (cost : Rs. 2.17 lakhs) as permission
to use the forest land lying between the work and the area to be irri-
gated had not been obtained from the Forest Department (July 1981).

(iii) In Madhya Pradesh, 26.9 per cent of the potential created
(area : 38,253 hectarcs) was utilised in 1977-78. The low utilisation
was attributed to inadequate flow in nallahs, lack of land shaping,
non-development of water courses, unwillingness of cultivators to
draw water and non-installation of pumps to lift water.

(iv) According to the Impact Study Team of the Government
of Maharashtra (April-May 1978). no benefit accrued from the 134
completed ponds (cost : Rs. 5.84 lakhs) and research work was be-
ing carried out in Dry Land Farming Institute. Sholapur for perfect-
ing the technology-

7. Faulty designs and sub-stundard works.—Due to faulty designs
and deficiencies in the irrigation, soil conservation, agriculture. hor-
ticulture, dairy devclopment, fisheries and godown works in 6 States
~ (in 9 cases). the intended benefit could not accrue to the intended

beneficiaries even though an expenditure of Rs. 368.11 lakhs was
incurred (Madhya Pradesh : Rs. 34.50 lakhs; Uttar Pradesh : Rs.
47.59 lakhs: Karnataka : Rs. 96.35 lakhs: Andhra Pradesh : Rs.
22.67 lakhs : West Bengal : Rs. 11.98 lakhs and Rajasthan : Rs.
155.02 lakhs). Brief State-wisc details are given below :

(1) In Madhya Pradesh. on tank project (cost : Rs. 5.16 lakhs)
provided irrigation to 5 acres and 16 acres of land during 1976-77
and 1977-78 respectively against its potential of 270 acres. There
was loss of Rs. 2.67 lakhs in the construction of j lift irrigation scheme
due to sub-standard materials used seventeen tanks (cost : Rs. 26.€7
lakhs) were also found leaking : the reasons therefor were stated to be
under investigation (Julv 1978).

(ii) In Uttar Pradesh. 87 water harvesting bundi works (cost :
Rs. 20.59 lakhs) were considered by the Soil Conservation Unit,
Varanasi (July 1979) to be structurallv unsound as their width was
less than the norm fixed by the Soil Conservation Department. One
soil conservation work could not be completed due to non-finalisation

2155 LS—S.
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of design by March 1980, even after incurring an expenditure of Rs..
2.30 lakhs. The construction of a canal, stipulated to be completed
in 1976-77, had been completed only in March 1981 after spending
Rs. 24.70 lakhs as the design of pump house was subsequently chan-
ged. Thus, the benefits envisaged did not accrue to the people in time-

(iii) In Karnataka. 5.11 lakh seedlings were distributed to the
end of March 1980 (expenditure : Rs. 17.39 lakhs). The number of
plants which survived was only 1.88 lakhs (41.63 per cent) out of
4.52 lakh seedlings distributed up to March 1979 due to their dis-
tribution at the wrong time.

Against the anticipated provision of 980 cross-bred rams up to
1980-81 in the approved programme of a ram multiplication centre
established in March 1976, only 77 rams were distributed, reportedly
due to lack of amenities in the centre (expenditure incurred :Rs. 8.32

lakhs).

One fish farm (cost : Rs. 71.76 lakhs) was not operated during
during 1978-79 and 1980-81 in the absence of perennial water sup-
ply. An alternative jackwell in the river bed was taken up (March
1981) at an additional cost of Rs. 7.44 lakhs; the work was in pro-
gress (June 1981).

(iv) In Andhra Pradesh, a tank completed at a cost of Rs. 2.32
lakhs in January 1976 could not store water the defect was rectified
in November 1977 at a cost of Rs- 0.08 lakh, Another tank completed
in August 1976 (cost : Rs. 2.75 lakhs) breached three times and
could not be commissioned owing to non-rectification of the defects
(June 1981).

Although the water was saline and unsuitable for cultivation, a
tank was constructed at a cost of Rs. 7.07 lukhs (July 1976). It had
remained unused (June 1981) due to refusal of the Panchayat to take
it over-

Another tank was completed in August 1977 (cost : Rs. 2.59
lakhs), as ayacutdars were not able to finance the development, no
action was taken to develop the ayacut (June 1981). Due to diffe-
rence in the bed level of the vagu (stream) and the supply channel
a tank completed in 1977 (cost : Rs. 2.15 lakhs) did not receive
water from the stream ; proposals for construction of an ayacut across
the vagu were reported to be under consideration (June 1981).

Equipment and bulls were purchased during 1976-77 and 1977-78
for establishing a semen collection centre (cost : Rs. 5.79 lakhs), but
it was decided later (February 1978) that there was no necessity for
it. State Government’s approval to transfer the equipment to another
centre outside DPAP was awaited (June 1981).
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(v) Two river lift irrigation schemes, executed in one district of
West Bengal during 5th Plan period, remedial inoperative after spen-
ding Rs. 4.87 lakhs, pending completion of water lifting arrange-
ments from Kangsabati reservoir and  shifting pin-pointed
location close to the source. A second veterinary hospital was con-
structed in December 1980 in the vicinity of a veterinary hospital and
dispensary (cost: Rs. 7.11 lakhs). While the entire district was a
drought prone area, the rationale for construction of a second hospital
in the close vicinity of another such institution could not be explained.

(vi) Construction of one tank with expected average @nnual
irrigation of 554 hectares of land was taken up in Rajasthan in March
1973 and an expenditure of Rs. 13.02 lakhs was incurred up to March

1977. It was lying incomplete due to non-finalisation of & land com-
pensation case.

Rs. 142 lakhs spent (up to March 1981) on 3 rural water supply
schemes remained unproductive as water was not available.

8. Diversion of DPAP funds to unapproved schemes.—Assistance
under the programme was intended to be utilised for works under the
programme. During a test-check in audit, it was noticed that, in 9
States, funds to the extent of Rs. 1304.78 lakhs were utilised for
execution of 21 unapproved works/schemes as shown below:

No. of Amount

chemes {Rs. in

slakhs)
(i) Harvana - : : . . : 4 30-50
(1i) Andhbra Pradesh 2 9799
{iii) Maharashtra . . . . : i 839 44
(iv) Karnataka 2 169° 65
(v} Bihar . . . . : . 1 o018
(vi) Uttar Pradesh . . - . I 32+ 52
(vii) Orissa . . : ‘ - . v, 81-33
(vill) West Bengal . . . . . 2 13-37
(ix) Rajasthan - ‘ - . . . 1 39-8o
21 1304- 78

The details of some of the projects are given below:

(i) In Haryana, 940 water courses were constructed (cost: Rs. 25.74
lakhs) up to 1977-78 against the Annual Plan target of 565 Kachha
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water courses (cost: Rs. 15.65 lakhs); thus, 375 waker courses (cost:
Rs. 10.09 lakhs) were constructed without approval,

Further, Rs. 3.43 lakhs and Rs. 15.49 Jakhs were spent on other
unapproved items during 1975-76 and 1976-77 respectively; Rs. 1.49
lakhs were spent (1977-78) on the construction of office-cum-store
building on the land owned by the Forest Department for which appro-
val of the Government of India was not obtained (June 1981).

(i) In Andhra Pradesh, 92 works (estimated cost: Rs. 72.72 lakhs)
were undertaken for repairs and restoration of existing tanks in con-
travention of the project guidelines. Besides, in 4 districts, the entire
cost of 362 completed wells was paid as subsidy instead of at 50 per
cent, resulting in an overpayment of Rs. 25.27 lakhs.

(iii) In Maharashtra, out of 93 minor irrigdtion workg (estimated
cost: Rs. 1619.27 lakhs) taken up during 1974-75 to 1979-80 under

the programme, 51 works (cost: Rs. 839.44 lakhs) were outside the
selected water sheds. -

(iv) In Karnataka, Rs. 81.62 lakhs were diverted from the DPAP
Fund for the establishment of Huli-Dharwar Milk Powder Plant
Project; the re-imbursement claimed for it had been turned down by
the IDA. The msakter was stated to be under correspondence with
the Government of India (June 1981). Besides, forestry and pasture
development projects were implemented during 1974-75 to 1976-77
(expenditure: Rs. 88.03 lakhs) by the Forest Department in anticipa-
tion of administrative approval, which was still awaited (June 1981).

(v) In Bihar, against the grant of Rs, 0.50 lakh for payment to
cooperdlive societies and central cooperative bank to set up a risk
fund for the loans granted by them to small and marginal farmers, one
agency had spent Rs. 0.18 lakh during 1977-78 and 1978-79 for
printing identity cards, pass-books and list of farmers.

(vi) In Uttar Pradesh. one agency advanced Rs. 32.52 lakhs to
the Allahabad Sahakari Milk Board during 1976-77 to September
1981 for setting up a chilling plant which did not fall in the program-
me area of the agency. It was not ready till September 1981,

(vii) The programme did not envisage assistance for construction
of office or residential buildings. However, Rs. 3.35 Jakhs were spent
(up to June 1981) on construction of stafl quarters and Project Direc-
tor’s quarters out of grants provided undcr the programme in Orissa.

Likewise, Rs. 4.72 lakhs were spent on construction of 33 livestock
aid centres (November 1978) though there was no provision for this
purpose in the programme and the approval of the Government of
India was awaited (August 1981). Rupees one lakh were spent (during
1977-78 and 1978-79) on installation of a water pump and for laying
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pipelines to the fish farm in one district although no provision for the
work was made in the Annual Plan (1977-78).

One DPAP agency released Rs. 3 lakhs for construction of
godowns to the Regulated Marketing Committee of one district during
January to March 1978. The expenditure was not approved by the
Government of India (September 1978); the Committee refunded
Rs. 2.50 lakhs only in March 1979. Recovery of the balance amount
of Rs. 0.50 lakh was awaited (July 1981),

In terms of the arrdngements made with the Orissa Lift Irrigation
Corporation, 50 per cent of the cost of execution was to be met by
the Ccrporation. Out of total cxpenditure of Rs. 121.91 lakhs incur-
red up to end of March 1981; Rs. 60.96 lakhg were recoverabie from
the Corporation (July 1981).

According to the pattern of assistance approved by the Govern-
ment of India, cooperative institutions were eligible to 25 per cent oi
the cost of construction of godowns as subsidy when the work reached
the roof level. One agency rcleased Rs. 9.09 la#khs to end of March
1979 in favour of cooperative institutions and Block Development
Officers towards cent per cent cost of 35 godowns. Out of the 35
godowns, only 22 godowns were stated to have been completed by
June 1981.

Grants amounting to Rs, 5.52 lakhs utilised on field demonstrations
(2926) conducted over a total area of 808.80 hectares during 1977-78
and 1978-79 by one agency were in excess of the prescribed ceiling
limit (Rs. 500 per hectare) by Rs. 1.48 lakhs. No action was taken
to regularise the excess expenditure (July 1981).

(viii) An agency in West Bengal spent Rs. 2.44 lakhs on veterinary
health cover scheme during the years 1976-77 to 1980-81 without
obtaining the approval of the Government of India.

One agency released Rs. 10.93 lakhs in 1979-80 for purchase and
installation of diesel pump sets for which approval of Government
was awaited (July 1981).

(ix) Construction of Dunglawani Irrigation Project (estimated cost:
Rs. 15.16 'lakhs) with expected average annual irrigation of 163.90
hectares was taken up in Rajasthan during 1970-71. The work was
administratively approved by Government in March 1973, but techni-
cal sanction was awaited (June 1981). The expenditure incurred on
the work up to March 1981 was Rs. 39.80 lakhs. but it was not com-
pleted (June 1981).

9. Infructuous expenditure due to discontinuance/abandonment of
projects—In 8 States, 15 projects taken up for execution were either
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discontinued or abandoned resulting in infructuous expenditure of
Rs. 285.02 lakhs as mentioned below:

Number of Infructuous
projects  expenditure

(Rupees in
lakhs)

Uttar Pradesh 3 30-14
Jammu and Kashmir ] 16-96
Haryana 1 0-52
Andhra Pradesh 1 2703
Karnataka 3 169- 15
Orissa 2 6-07
West Bengal 1 31-61
Gujarat ! 1°54

1 285- 02

o i m c—o— —gi———

A few details concerning the respective States are given below:

(i) In Uttar Pradesh, one agency advanced Rs. 8.64 lakhs during
1975-76 to 1979-80 to the District Horticulture Officer to propagate
the development of fruit orchard and back-yard vegetable cultivation
among small and marginal farmers. In 4 years up to March 1979,
Rs. 1.42 lakhs were spent on pay and allowances of the farm incharge,
gardeners and labourers. The District Horticulture Officer reported
(June 1980) that due to drought and lack of irrigation facilities, the
small and marginal farmers could not take up the programme.

An expenditure of Rs, 27.64 lakhg incurred by the Forest Depart-
ment on plantation of bamboo, fodder and other species proved infruc-
tuous as bamboo was not considered drought-resistant and its planta-
tion was discontinued.

One agency approved (1977-78) a scheme for providing deep
frozen semen to the artificial insemination centre. The Government
of India did not approve the scheme and it was abandoned in spite of
the fact that Rs. 1.08 lakhs had alreddy been spent up to March. 1980.

(ii) Construction of one khul was taken up in Jammu and Kashmir
in 1976-77. The Executive Engineer, Irrigation Division stated (June
1980) that the work had suffered considerable damage due to factors
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beyond control as the site was locdted at a high altitude and the align-
‘ment passed through precipitous reaches and jungles. Despite Rs. 3.48
lakhs having been spent up to March 1981, hte damages were not
restored. Further, Rs, 2.68 lakhs had been spent up to March 1981
-on construction of another khul which had to pass through a slip-
over area and was not, therefore, serving the purpose of irrigation.
Similarly, Rs. 12.80 lakhs were spent upto March 1981 on the con-
struction of a third khul, the original site of which was not suitable and
the contractor had also left the work half way.

(iii) In Haryana, onc 16 mm projector and 13 feaure/documen-
tary films purchased in July 1976 and April 1977 (cost: Rs. 0.52°
lakh) were not put to use, as no operator had been appointed (June
1981).

(iv) In one district of Andhra Pradesh, a drought-resistant and
exotic variety of grass was sown during 1975-76 to 1978-79 over @n
area of 11.200 hectares at a cost of Rs. 35.10 laghs including the cost
of fencing (Rs. 12.12 lakhs) which could be used. But it could not
adapt itself to the prolonged dry spells and withered away, even after
resowing in 1977-78 and 1978-79 (expenditure on resowing: Rs. 4.05
lakhs). The expenditure of Rs. 27.03 lakhs, thus, was not fruitful.

(v) Expenditure incurred on soil conservation on private land
ccased to qnalify for reimbursement by the Government of India from
Ist October 1979. 1In Karnataka, such expenditure incurred subse-
quent to October 1979 till the end of June 1980 was Rs. 100.42 lakhs.

Against the target area of 15,000 hectares proposed for pasture
development. the area developed was reported to be only 5.447 hec-
tares and the expenditure on it up to March 1981 was Rs, 43.11 lakhs.
Pasture development programme for sowing with exotic grass proved
a failure with the result that the entire expenditure of Rs. 43.11 lakhs
remained unproductive. The operation cost of cooperative societies
cstablished for dairy and sheep development, which were to be met by
the societies themselves according to the project report, were actually
met by State Government (Rs. 18.95 lakhs for dairy cooperatives and
Rs. 6.67 lakhs for sheep growers’' cooperative societies) as the socie-
ties were not economically viable.

(vi) 1In Orissa, 4 minor irrigation projects were abandoned after
incurring preliminary expenditure of Rs. 3.19 lakhs. Three projects
were abandoned on the ground that their revised estimated cost ex-
ceeded the ceiling limit of Rs. 30 lakhs fixed by Government for minor
irrigation projects under the DPAP.

In two districts, the entire coffee plantations of 252 acres raised
at a cost of Rs. 2.88 lakhs were reported to have perished for want of
maintenance. The State Government stated (September 1977) that
the seedlings did not survive because of non-maintenance duc to non-
provision of funds,
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(vii) In West Bengal, two irrigation schemes with a target irr:gg—
tion potential of 400 and 2,400 hectares of land had been stopped 1n
1978-79 after spending Rs. 5.36 lakhs and Rs. 26.25 lakhs respec-
tively, on administrative and technical reasons,

(viii) One agenqy in Gujarat spent Rs. 1.54 lakhs on setting up a
bull rearing centre up to 1978-79. As the scheme was dropped
thereafter, the expenditure became unfruitful.

10. Slow progress of works.—A test-check in audit (in 12 States)
revealed that the progress of work on various schemes had been very
slow with the result that for one shortcoming or the other, full benefits
of the scheme could not be derived, as detailed below:

A. Irrigation schemes

(i) In Bihar, during 1974-75 to 1976-77, Rs. 5.53 lakhs were
advanced by one agency to 6 blocks for construction of 90 wells by
the end of 1976-77, whereas only 60 wells were completed up to
March 1981.

Besides, out of 75 tubewells dug up to 1980-81, 57 could be
energised; pucca channels were constructed only for 17 tubewells.
Against an estimated crop area of 12,875 acres to be irrigied from
1st April 1977, only 4,000 acres were covered up to 1980-81.

(i) In Jammu and Kashmir, 37 works (cost: Rs. 322.72 lakhs)
taken up during 1972-73 to 1980-81 were yet to be completed at
the end of March 1981. Out of irrigation potential of 4,415 ucres
created by 25 completed works, only 2,484 acres were actudtly utilised.
In 13 other works continuing beyond 1980-81 (irrigation potential:
2,150 cares), 819 acres were actually irrigated. The project cost of
one canal taken up during 1977-78 was revised from Rs, 76.56 lakhs
to Rs. 187.26 lakhs consequent upon the non-completion of the project
in 1980 as envisaged in the original project report due to higher ten-
dered rate, revision of baksic parameters of the design, increase in the
cost of material, etc. The canal was expected to be completed by
1983.

(iii) In Haryana, Rs. 12.45 lakhs were paid by one agency to the
State Minor Irrigation (Tubewell) Corporation towards 50 per cent of
cost of 25 deep tubewells. The remaining 50 per cent cost wag to be
borne by the Corporation. Against this, 10 tubewells were drilled up
to 1980-81, out of which 8 were energised. Actual expenditure incur-
red was not known to the agency. The Corporation reported (Febru-
ary 1978) that the project would not cost Rs. 47.44 lakhg and asked
the agency to pay Rs. 11.27 lakhs more. The State Government
declined to pay the additional amount and asked (February 1978) the
Corporation to install as many tubewells as possible within the amount
already available. Further developments were awaited (June 1981).
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(iv). In Maharashtra, in 16 irrigation works, there was delay rang-
ing from 6 months to 24 years in issuing technical sanctiong after the
works were sanctioned. In 18 works there was delay ranging from 7
months to 27 monthg in starting the works after technical sanction. In
22 works (13 completed works—estimated cost: Rs, 175.45 lakhs;
9 works necaring completion—estimated cost: Rs. 149.70 lakhs);

the time actually taken for their completion ranged from 44 years to
9 years.

Out of 93 minor irrigation works (estimated cosi: Rs. 1,619.27
lakhs) undertaken during 1974-75 to 1979-80, 30 works (estimated
cost: Rs. 523.45 lakhs; expenditure: Rs. 527.74 lakhs) with irrigation
potential of 8,769 hectares were completed till March 1980. Of this
potential, only 454 hectares (5 per cent) were actually irrigated. 1n
31 incomplete works, irrigation potential of 5.482 hectares was claim-
ed to have been created (March 1980) of which only 645 hectares
were actually irrigated. According to the State Department (July
1980) under-utilisation of irrigation potential was due to non-reple-
nishment of tanks during the initial stage after their completion or
non-completion of command area development works, The Impact
Study Team attributed the shortfall with reference to utilisation of
potential created to lack of coordination among the various executing
departments of the State Government.

(v) As per guidelines for the Fifth Plan, the irrigation potential
created should not be less thuta 4 times the area submerged. In 7
cases in Andhra Pradesh (cost: Rs, 39.44 lakhs). the irrigation poten-
tial created was either just equal to the area sub-merged (3 cases) or
twice that area (4 cases). Seventy-five out of 82 works, (estimated
cost: Rs. 479.87 lakhs; irrigation potentizl: 16.397 acres and expen-
diture up to 1980-81: Rs. 256.43 lakhs) taken up during two Annual
Plans 1979-80 and 1980-81 were not completed (June 1981).

Against 7,081 community and individual irrigation wells proposed
to be constructed on subsidy basis during 1979-80 and 1980-81
(Rs. 291.54 lakhs placed at the disposal of Block Development Officer
and Commercial Bank), only 971 community wells (expenditure:
Rs. 44.64 lakhs) and 3,559 individual wells (expenditure: Rs. 74.23
lakhs) had been completed. The details of utilisation of balance amo-
unt of Rs. 172.67 lakhs and areca irrigated by the completed wotks
were awaited (June 1981).

(vi) The undernoted 3 minor irrigation schemes had been started
in February 1970 by the Government of West Bengal.

Minor irrigation scheme Original Proposed Revised Actual
estimated command estimate area
cost area covered
{Rupees (in acres) (Rupees in - (in acres)
in lakhs) lakhs)

Shyamtaranji 8-54 3.216 20" 12 2,070
Patbundh 234 500 5.87 488
Torkey 6- 05 1,800 12-48 1,350
16- g5 5:510 38-47 3.908

—_ . - —
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The schemes were completed at & cost of Rs. 38.47 lakhs againsi
the original ‘'estimate of Rs. 16,93 lakhs, whereas the area covered was
3,908 acres against the proposed area of 5,516 acres.

(vii) The Mota Gaon Lift Irrigation Scheme undertaken in Rajas-
than at a cost of Rs. 12.81 lakhs during 1976-77 to 1977-78 provid-
ed irrigation only to 30 per cent of the expected average irrigation of
708 acres annually.

(viii) In Gujarat, 18 irrigation schemes (estimated cost: Rs. 38.29
lakhs) were taken up during 1974-75 to 1978-79; 10 of these irriga-
tion potential: 562 hectares) were completed to end of 1980-81 (cost
Rs, 11.41 lakhs). The potential utilised during 1979-80 was 25

hectares.

Investment of Rs. 55.59 lakhs on 7 irrigation tanks (completed bet-
ween 1974-75 and 1976-77) with irrigation potential of 1,170 hec-
tares was largely unproductive as the benefit of irrigation wag almost
negligible. Out of 2 other minor irrigation tanks (irrigation potential:
340 hectares) taken up in 1974-75 (estimated cost : Rs. 5.95 lakhs),
1 was completed in 1975-76 (expenditure: Rs. 1.03 lakhs) and the
other was left-incomplete (expenditure : Rs, 2.93 lakhs). The comple-
ted work provided negligible irrigation facilities. The expenditure of
Rs. 3.96 lakhs was, thus, uniruitful

B. Sail Conservation

(i) In Madhya Pradesh. against the proposed outlay of Rs. 208.10
lakhs during the Fifth Plan for soil conservation works, only Rs. 70
lakhs were spent on such works. Against Rs. 12.25 lakhs provided for
the construction of 49 water harvesting tanks, not a single tank was
taken up for execution : reasons for which were not on record.

(ii) In Maharashtra. contour bunding works were to be undertaken
by the Soil Conservation Department at the instance of the beneficia-
ries who were to bedr 75 per cent of the cost, 25 per rent being treated
as subsidy. Only 57 per cent of the targets were achieved as detailed

below :

Physical performance Financial performance

“T® Budget Expenditure  Percentage

Target Achieve- Percentage g ‘
ment of achieve- provision of expendi-
ment ture

e

(Rupees in lakhs

(In hectares)
12664 34

1,10,536 63,558 57 238 40
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Accotding to the Soil Conservation Officers, the targets could not
be achieved as the beneficiaries were reluctant to meet 75 per cent
of the cost of work.

C. Agriculture

(i) Considerable importance was given in the Fifth Plan to dry
land farming since ldrge areas were dependent on rainfall or sub-soil
moisture. However, no dry land scheme wags taken up under the pro-
gramme in Madhya Pradesh and the total provision of Rs. 18.90 lakhs
remained unutilised.

(ii) The scheme envisaged laying of demonstration plots in the
fields of ryots and their management departmentally with a view to
encourage adoption of high yielding varieties and better management
practices. In two districts of Andhra Pradesh, against the targets of
1,570 plots (estimate: Rs. 2.28 lakhs) and 2,305 plots (estimate :
Rs. 4.34 lakhs), respectively fixed for 1976-77 to 1978-79, only 667
plots (expenditure : Rs. 1.02 lakhs) and 1.124 plots (expenditure :
Rs. 1.69 lakhs) could be set up. Similarly, 9.133 demonstration plots
were laid during two Annual Plans 1979-80 and 1980-81 (expendi-
ture : Rs. 17.66 lakhs). No evaluation was done to assess the benefits
accruing from them.

3. Animal Husbandry

One agency in Uttar Pradesh wdvanced Rs. 24.59 lakhg till March
1979 to the Pradeshik Cooperative Dairy Federation for setting up a
milk chilling centre by March 1979 (estimated cost: Rs. 24 lakhs).
Till March 1980, the Federation had spent only Rs. 10.87 lakhs and
the agency was not aware of the progress of work (May 1980). The
evaluation committee of the agency had reported (June 1979) that
the progress was very unsatisfactory and workmanship poor. Another
agency advanced Rs. 8.30 lakhs to the Federation for purchase of
pasteurising machines and Rs. 4.20 lakhs to the Rajkiya Nirmal
Nigam for remodelling the building of the existing centre and provid-
ing it with a tubewell. Till April 1980, the building had been remo-
delled, dbut no machines had been supplied. nor was the tubewell
installed. .

(i) In Madhya Pradesh, the programme envisaged that 10434
milch animals would be provided (financial provision : Rs. 62.22 lakhs)
during the Fifth Plan (1974—79) in six districts. Rupees 15.99 lakhs
were drawn up to June 1978 for providing 1,302 animals. but only
379 animals (cost: Rs. 2.60 lakhs) were provided up to July-August
1978. The shortfall was attributed to delays in financing loans by
banks and non-availability of required number of animals in time.

(iii) In Orissa, a programme of cross breeding of indigenous cows
in two districts was approved by the State Agriculture Department at
a cost of Rs. 11.42 lakhs from out of DPAP grants for implementa-
tion through the Orissa Agro Industries Corporation in collaboration
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with: Bharatiya Agro Industries Foundation. The target was to achieve
8,000 successful insemination cases during a period of 3 ycars com-
mencing from 1977-78. The agencies released Rs, 6.50 lakhs during
1977-78. An account for Rs. 5.87 lakhs was received, out of which
Rs. 3 lakhs were provided for the establishment of two chilling cen-
tres; one centre was not established (July 1981). The information
about the establishment of the other centre was not available. Despite
non-commencement of the operation, a further sum of Rs. 15.60 lakhg
was released during 1978-79. Against the target of 8,000 insemina-
tions, only 306 inseminations were conducted up to September 1979,
out of which 143 inseminations related to villages not selected under
the programme.

(iv) During the Fifth Plan, against a target of 170 milk producers
cooperative societies, only 125 societies were set up in Gujarat. Out
of these, only 86 to 88 societies were functioning, The expenditure
incurred by the agency (up to 1980-81) was Rs. 107.44 lakhs.

E. Other schemes .

(i) The programme contemplated participation of commercial
banks in advancing loans to fishermen’s cooperatives for purchase of
boats and nets. In Karnataka, & against the project requirement of
Rs. 16.75 lakhs, Rs. 0.65 lakh only had been advanced by the bank
to the end of March 1981. The project Director stated (June 1981)
that the poor credit flow was due to the Agricultural Refinance and
Development Corporation not tzking a decision in refinancing the
scheme. Commercial banks were also expected to advance loans to
cultivators towards investment costs of mixed orchards. As against the
requirement of Rs. 15 lakhs for the project period. only Rs. 0.26 lakh
(1.73 per cent) were advanced to end of March 1979,

(i1) Rupees 3.34 lakhs were spent by the Fisheries Department in
one district of Jammu znd Kashmir on laying of infrastructure like
construction of Sarkot fish farm, extension of Shalimar hatchery, ova
house|trout farm. The production of seed- and stocking of streams and
ponds was yet to begin (July 1981). There had been delay in construc-
tion of 36 godowns, for which subsidy of Rs. 4.93 lakhs had been paid
in ore district, out of 21 godowns, 14 were still at different stages of
completion; while in another district, construction of all the 15 pro-
posed godcwns was held up pending receipt of share from National
Cooperative Development Corporation.

(iii) In Uttar Pradesh, Rs. 39 lakhs were paid by 6 agencies for
establishment of 13 mandies for assured and organised markets as well
as stordge facilities to the producers. As on 31st March 1980, only 2
mandies were functioning. Thus, the reorientation of agricultural pro-
duction through assured and organised markets could not be achieved
in 11 out of 13 mandies.
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11. Monitoring and evaluation of the projects

11.1 To identify and remove the constraints in successful and
.speedy implementation of the programme, the Central Government
bad suggested (August 1977) to the State Governments to take up a
quick evaluation study of the DPAP projects. The Ministry stated
(July 1981) that several studies had been completed on different as-
pects of the programme ranging from project planning, management
and evaluation. In 30 cases, research studies on different aspects of
the programme during 1977—=81 had been got conducted by the
Ministry. A review of evaluation reports in respect of 19 research
studies revealed the following:—

(i) The Fifth Five Year Plan of the DPAP way prepared in the
dbsence of a comprehensive survey and as such, the total needs of the
area for creating the desired ecological balance could not be correctly
estimated. Even the benchmark survey, which should have beep car-
ried out at the preliminary stages in order to locate the necessity of
development at various places, was not done.

(i1) The schemes incorporated in the programme did no included
the total requirements for optimum development vis-a-vis the existing
facilities. the facilities likely to be extended under normal plan schemes
and the additional infrastructure to be built out of DPAP funds.

(iit) The DPAP was based not on the requirements of the area,
but on the outlay available. The deputtments accordingly chose to uti-
hse the allocations under DPAP by preparing isolated schemes and
projects which could be fitted into the overall allocations madez for
their respective sectors. Due to this flaw in planning. as also in the :m-
plementation, the objectives of the programme could not be achieved.

(iv) There hal been a considerable gap between the planning and
implementation of various projects. The overall znnivsis of various
sectoral projects showed that the inaccurate planning of schemes had
resulted in heavy cnhancement of expenditure,

(v) The concept of non-lupsability of funds with the agencies
which was thought to b2 strength of DPAP financing had a;lu.ﬂlv
led to a degree of financial indiscipline in the successful nnplumnta-
tion of the entire programme.

(vi) The involvement of local community development  blocks,
village panchayats. and village level workers was lacking in the pro-
gramme. People in the arca were not at Gl involved in identiiication
of problems, planiaing and impliementation of the programme and
maintenance of the assets created. They were qnly passive bencficigries
of the programme.

(vii) Barring a few cxceptions. inter-sectoral coordination was to-
tally lacking in the project arca. Even there were gaps in inter-sectoral
coordination.
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(vii) There was no systematic monitoring of the programme.

(ix) The heads of departments involved in the planning and im-
plementation of projects regarded the programme as another source
of funding.

The deficiencies in the implementation of the programme as above
which were detected as a result of research studies conducted by ex-
perts on the subject, were embodied in the evaluation reports, The
copies of these reports & and when published were sent by the Minis-
try to the respective State Governments for necessary action. It was
not known whether any corrective steps or remedial actions were taken
by the State Governments to remove the deficiencies siiice the matter
was not pursued by the Ministry after the despatch of the evaluatiop

reports.

11.2 Monitoring and appraisal of the progress of the scheme by the
State Governments .

(d) The evaluation study of the programme had been taken only
in June 1981 and the work was in progress in Jammu and Kashmir.
An amount of Rs, 10.000 was remitted to the State Evaluation and
Statistics Department in February-March 1980.

~ (b) In Andhra Pradesh, an evaluation study was taken up in
one district only (June 1981).

(©) In Uttar‘Pradesh, evaluation work had been tuken up in only 1
agency out of 6.

(d) In Maharashtra, impact study of the programme was conduc-
ted (April-May 1978). The following were the findings:—

— No significant change in cropping pattern was noticed
due to soil and water conservation.

— No increase in production due to adoption of dry land
garmmg technology alone had been reported by any
armer.

— The command area development in, respect of minor ir-
rigation tanks had not been taken up in most of the cases.
thus, affecting the utilisation of the potentifl created,

(e) An evaluation study of the programme was made in 2 districts
in West Bengal, but the appraisal report was not received. In respect
of most of the schemes, no evaluation reports were prepared by the
agencies.

(f) In Gujarat, Rs. 0.18 lakh were paid (1978-79) by 3 dgengies
to Bureau of Economics and Statistics of the Government of Gujarat,
but no report had so far been received (July 1981).
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(8) No evaluation of the implementation of the programme had
been undertaken in Madhya Pradesh, Orissé, Karnataka, Rajasthan,
Bihar and Haryana so far (June-July 1981).

12. Summing up.—The following are the main points that emerge
as a result of a test-check in audit of 38 area agegcies out of 54 drou-
ght prone areds :—

54 drought prone areas (74 districts) in 13 States identi-
fied in the Fourth Plan (expenditure incurred : Rs. 92.27
crores) continued to be categorised as such during the
Fifth Plan, Actual expenditure incurred during 1974-75
to 1980-81 was Rs. 377.01 crores. Central and State
Governments were to contribute equally for implementa-
tion of the programme ; the amount released by the Cen-
tral Government was Rs. 222.90 crores. International fi-
nancial agencies also released aid to some projects to the
extent of Rs. 44.25 crores.

Although as per conditiong of the grants by the Central
Government, thc State Governments were to send audited
statement of accounts within 9 monthg of the close of the
financial year, no such statements were received by the
Ministry.

According to the procedure prescribed by the Ministry .
(July 1975), the agencies were to &t as a central pay-
ment office i.e. checking of bills submitted by the depart-
mental officers. As no machinery/procedure was prescri-
bedlevolved by the Ministryiagncies, the control over
utilisation of Govenment assistance was not adequate.
The agencies were also not receiving paid vouchers and
were acting merely as bodies for advancing funds received
from Government. In Uttar Pradesh, Rs. 10.92 lalhs re-
mained unutilised with the departmenty on 30th Scptem.
ber 1981. At the end of March 1981, Rs. 129.98 lakhs
remained with the executing agencias in Bihar. In Madhya
Pradesh, against the estimated requirement of Rs. 78.65
lakhs. Rs. 155.42 lakhs were released, of which Rs. 10.06
lakhs were utilised up to August 1978, In Andhra Pra-
desh, accounts for Rs. 713.03 ldxhs advanced to the Je-
partmental officers were not furnished by them.

In Andhra Pradesh and Uttar Pradesh, out of 32 incom-
plete works of the Fourth Plan, 9 only were completed
in the Fifth Plan period ;. out of the remaining 23, 16
were completed in March 1980: thc remaining 7 were
incomplete after spending Rs. 49.34 lakhs. In Uttar Pra-
desh, 46 new works werc taken up inspite of Govern-
ment of India’s directives to defer all the new works till
completion of spill-over work of Fourth Pladn.
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In Andhra Pradesh, Orissa an Madhya Pradesh, out of
279 new irrigation works taken up in Fifth Plan, 86 works
remained incomplete (amount spent : Rs, 623.52 lakhs).

In 4 States (Andhra Pradesh, Uttar Pradesh, Madhya
Prddesh and Maharashtra), the irrigation potentials crea-
ted during 1974-75 to 1980-81 could not be utilised ade-
quately due to non-development of the command area.

Due to faulty designs and sub-standard works in 6 States
(Madhya Pradesh, Uttar Pradesh, Karnataka, Andhra
Pradesh, West Bengal and Rajasthan) the intended bene-
fits to the beneficiaries could not accrue from 19 works
even after incurring an expenditure of Rs. 368.11 lakhs,

In_ Haryana, Andhra Pradesh, Maharashtra, Karnataka,
Bihar. Uttar Pradesh, Orissa, West Bengal and Rajasthan,
DPAP funds to the tune of Rs. 1,304.78 lakhs were di-

verted jor the execution of 21 unapproved schemes/
works.

I5 Projects were discontinued/abadoned in the States of
Uttar Pradesh, Jammu and Kashmir, Haryana. Andhra
Pradesh, Karnataku, Orissa, West Bengal and Gujarat
resulting in infructuous expenditure of Rs. 285.02 lakhs.

The achievements in some vital sctors, viz. irrigation,
forestry and pastures, etc. of the Fifth Plan feil short of
targets by 4.6 per cent to 31.9 per cent. During 1979-80
also the achievements in some sectors fell short of targets
by 23.7 to 95.5 per cent,

Evaluation studies (in 30 cases) conducted bv the Minis-
try revealed a number of defects wnd dceficiencics in suc-
cessful implementation of the programme. These were
sent to tH State Governments for necessary action, but no
further monitoring of the remedial action tuken by the
State Governments was done.

In August 1977, the Central Government suggesied to the
State Governments ‘o conduct a quick evaluation study
of the DPAP projccts. In Andhra Pradesh, Mahurashtra,
Uttar Pradesh and West Bengal, such studics in one or
two districts/agencies in each State had been carried out.
T1 Jammu and Kashmir, it way taken up in June 1981.
No such studies had been undertaken in Madhya Pradesh,
Orissa, Bihar, Haryana, Gujarat, Karnataka and Rajas-
than.



ANNEXURE I

Statement of physical targets and achievements during the Fifth Five Year Plan (1974—1979)

Programme unit sector Target  Achicve- Percen-
ment tage

1 2 3 4 5
1. Soil and moisture conservation (in lakh hectares) 12 13-75 114-6
2. Creation of irrigation potential (in thousand hec-

tares) 300 28u- 30 954
4. Forestry and pasture (in thousand hectares) 500 34030 681
4. Distribution “of milch animals {in thousand num-

bers) 50 62 40 1248
5. Organisation of milk producers co-operative societies

(in thousand numbers). 5 375 750
6. Organisation of sheep cooperative societies (in num-

bers) 630 875 134°6

{ Authority : Performance Budgets for the vears 1979-80 and 1980-8).

2155 L.S—6
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ANNEXURE 1

Summary statement of physical targets, physical achievement and percentage of achicvement to target

JSor the year 1979-8o

Programme unit sector Target Achieve- Percent-
during ment age of
1979-80 during achieve-
1979-80 ment to
target
! : 3 4
1. Agriculture
A. Soil and Water
Conservation
1. Soil survey and mapping (00 hectares) QK07 10026 N5 5
2. Area treated under soil conervations | o¢
hectares) 2013 1717 S5 4
B. Crop-husbandry
1. Area covered under improved farm pracu-
tices {00 hectares)
(a) TIrrigated 10gh4 13437 i22-0
(6) Dry 19797 15460 f
2. Inputs
(a) Fertilizers (tonnes; 167928 1280350 7y
{b) Seeds [tonnes: 423385 911932 T
{¢) ‘Pesticides (tounes; 9g122 4448 45
(d) Implements (nos.) 19307 13670 v R
I1. Irrigation
A. Surface irrigation  works-——irrigation
potential {hectares) 1051249 30454 295
B. Ground water development—Irrigation
potential (hectares) 30854 19615 646
C. Command area evelopment--—area
benefited (hectares) 84282 43982 52 2

(]




1 < 5 4
II1.  Forestry and pasture
1. Afforestation-- arca covered {hectares) 715,66 67827 948
2. Social forestry (hectares) 108058 107886 99'8
3. Pastupe arcw Developnian Tectare iy .24G_ 100 I
IV, Animal-Thibair;
A. Callle and dairy aceelofiment
1. Milch anmad distributed (nos. zanbis T740 58-8
2. Calvey horn through artificial in.emi-
aution fuee Tl 1475275 118-7
2. Milk sacieties established (noss L2000 268 0%
4. Fodder Developmient arca covarrd
Tect ey Sl 25065, 7373
B Shees ooelipmen
i Cross breed rans dmiributed from
ram multiplication farms ‘nos.) 201, 1a- 41-1
2. Proceny hore with farmers "nos.) 34400 142703 415-¥
3. Sheep cooperative socieues estab-
lished nos. Ty 1t 108-6
C. Poultry units established (nos.) 407 1506 .44°0
. Prggery unit established ros KT Py Ny
V.  Horticulture
1. Fruit trees planted :
a' No. of trees (in lakhs) 12-84 11:63 go-6
‘' Areas ‘hectares) 3708 14496 391-0
2. Area under vegetables (hectarey) 31760 38545 121-4
V1. Fisheries
1. Area developed ‘hectares; 6G2¢ 4547 65-7
2. Nur-cries Developed (hectares) 20 16 50-9
3. Catch (tonnes) 307 439 1430
VII. Sericudture
Area under mulberry cultivation (hectares) 4599 7445 161-8

(Authority : Review of physical achievements for the year 1979-80).



APPENDIX 11

Statements of conclusions and recommendation

——

S. No. Para No. Ministry/Deptt.
Concerned.
1 2 3
1 116 & Rural Development

Recommmendation and Qbservations

4

The drought affected areas cover 19 per cent of the countsy’s
total area and 12 per cent of its population. In order to reduce the
severity of drought and create employment opportunities to the
drought affected people, the rural works programme was started
as a Centrally-Sponsored Scheme in 1970-71. After mid-term ap-
raisal of the Fourth Plan, the programme was re-designated as
Drought Prone Area Programme 21d the programme is at present
in operation in 510 blocks of 69 districts in 13 States. The expendi-
ture on the programme is being shared on 50:50 basis between the
Centre and State Governments. Till 1981-82, an expenditure of Rs.
565.24 crores had been incurred on the programme.

The Committee’'s examination of the programme, has revealed
many a shortcoming. In many States separate agencies to chalk
out the programmes and monitor its implementation have not been
set up. In some States, though these agencies have been set up, ade-
quate financial and administrative powers have not been delegated
to them. The work of the programme is being carried on by the
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officers who have already been entrusted with multi-farious duties
with the result that these officers have not been able to devote

adequate attention to the programme. In many cases subject mat- -

ter departments have tended to look at their work in isolation, not
keeping in view the basic objectives of the programme as a whole.
Schemes under the Programme have in some cases been formula-
ted without adequate survey and examining the suitability of the
area for these schemes. Moreover, there have been inordinate
delays in the completion of works and in a number of cases, even
after completion, the benefits of the schemes have not accrued to
the intended beneficiaries. It is, therefore no surprise that there
have been heavy shortfalls in the achievement of targets in such
vital sectors like minor irrigation, command area development,
cattle and dawry development, establishment of poultry units, etc.

The Committee cannot but express their unhappiness at this
state of affairs. Though implemented by State Governments, the
Programme being Centrally Sponsored, it is equally the responsi-
bility of the Centre to ensure that the objectives are fully realised
The programme has a vital bearing on the economic emelioration
of the economically backward and hitherto neglected sections of
society. The Committee would therefore like the Ministry of Rural
Development to do more vigorous monitoring of the programme,
take initiative in identifying the weaknesses therein and ensure
effective remedial measures. Thre should be frequent meetings
with State Governments both at an all India as well as regional
level to have a continuous tab on the progress of the programme.

-
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1.19 The Committee note that non-officials have been associated
at the agency ievel in the planning and review of impleémentation
of the programme and their association has proved to be useful in
identifying the felt needs of the area and its people, in finalising
suitable stralegy for development and securing better acceptance
of the programme by the people. The Committee has been informed
that concerned State Governments have been advised to .associate
specialised agencies also wherever available in formulation of
schemes under the programme. Tt would go a long way to fill in tac
expertise gap noticed by the Task Force and be of help to States
in formulating schemes, particularly those involving multi-disci-
plinary approach to long term development. The Committee would

therefore like this proposal to be persued vigorously with State
Governments.

The Committee are concerned to note that there have been sub-
stantial shortfalls in the utilisation of funds meant for drought
prone area programme. During 1974-75 to 1980-81, while the Cen-
tral and State Governments released Rs. 445.80 crores for the
programme, the actual expenditure incurred was only Rs, 373.08
crores (84.57 per cent). During the year 1980-81, against the outlay
of Rs. 94.41 crores sanctioned, the total expenditure was only Rs.

73.14 crores. Thus only about 78 per cent of the funds allotted were
actually utilised. The factors which contributed to the shortfall in

utilisation are stated to be delay in procurement of material and

08
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inputs, delay in posting of staff, greater attention given .by the field
staff of State Governments to utilisation of funds released under

the normal State Plans and frequent changes in staff. The Com- .

mittee are surprised that while the Ministry of Rural Develop-
ment are aware of these short-comings and it hag been claimed by
the Ministry that necessary remedial measures have been sugges-
ted, the position has not shown any improvement, It is indeed a
matter of concern that while on the one hand there is a constant
complain{ of inadequale allocation of funds for welfare schemes
on tne other, even tlie funds allotted have not heen fully utilised.
The Committee would like the Ministry of Rural Development to
take concrete measures to ensure that the funds allotted for the
programme are fully utilised and the bottlenecks responsible for
their non-utilisation removed at the earliest.

The Committee have been informed by Audit that records of
utilisation of assistance of Rs. 19.5 millions provided by the Federal
Republic of Germany for financing the drought prone area pro-

gramme in Bankura district of West Bengal were not made availa-

ble to audit nor any appraisal report of this project has been pre-

pared so far. However, the Ministry of Rural Development have -

stated that monthly and quarterly progress reports for this pro-
ject are available with the Ministry and can be shown to Audit as
and when desired. The Committee are at a loss to understand why
records of utilisation should not have been shown to Audit earlier
when the same are stated to be available with the Ministry of

L2 e W
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Rural Development. The Committee would like this matter to be

sorted out with Audit. As regards the appraisal of the project, the
Committee have been informed that the Government of West Bengal
have been asked to have the project appraised, The Committee
would like to be informed of the progress made in this regard.

The conditions stipulated by the Ministry of Rural Develop-
ment for sanctioning grants provided inter alia that the State
Governments should send to the Ministry within 9 months of the
close of the financial year an audited statement of accounts
duly certified by the concerned Accountant General. In De-
cember, 1977 it was further decided that the audited state-
ment of accounts would be issued by Chartered Accountants
in respect of societies for the period 1976-77 and onwards, The
Committee are disturbed to find that these audited statements have
not been received in the Ministry even for the Fourth Plan period
and also for the period 1974-75 to 1980-81.

The Committee further note that the Ministry of Rural Deve-
lopmen: did not insist on the adoption of uniform pattern by the
States and left it to State Governments to evolve their own proce-
dures while some of the States set up the agencies under the Socie-
ties Registration Act others set up authorities under the charge of -
a senior officer at the district level. In J & K, the State Government
placed funds meant for DPAP with the respective heads of de-
partments for the implementation of the programme even after set-
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ting up the DPAP agencigs. As the funds were placed with the
heads of the departments, the agencies had little or no role in the
administration of finances. The DPAP agencies ir Madhya Pradesh
were not delegated with any administrative or financial powers;
the rules for the working of agencies were not framed, nor were
the agencies provided with any personnel except some clerical
staff. In Bihar the advances made by the agencies (DPAP) to dif-
ferent programme implementing organs of the State Government
were regarded as expenditure and included as such in the accounts
and utilisation certificates, How the advances made to the agencies
without their actual uilisation could be treated as expenditure
under the programme is beyond comprehensirn of the Committee.

It would be obvious from the facts narrated in the foregoing
paragraphs that the Programme has not been organised and im-
plemented in a manner that would ensure monitoring on a uniform
basis and obtaining reliable accounts in time. The Committee would
like the Ministry to have a detziled review of the programme for
appropriate remedial action. Further the form of accounts to be
rondered by the States should be laid down on a uniform basis in
consultation with the C. &A.G. of India. The Committee would like
to know the progress in regard to the rendering of past accounts.

The Committee are concerned to note that there have been heavy
shortfalls in achieving physical targets of the drought prone area
programme durine 1979-80 and 1980-81. Though provision of irriga-
tion facilities is the first prereauisite for the development of any
drought prone area, the achievement in regard to surface irrigation

—— —— . e ———
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works was only 29.50 per ceni and 24.14 per cent of the target dur-
ing 1979-80 and 1980-81. Similarly, in the field of ground water
development, the ochicvement was only 63.6 per cent and 60.45 per
cent respectively. Another sector where substantial shortfalls have
occurred is ciftle and dairy development. "The distribution of milch
animal was only 58.8 per cent and 42.38 per cent of the targets dur-
ing 1979-80 and 1980-81. Only 17.2 per cent of the target was achie-
ved in the iicld of establishinent of poultry units during 1980-81.
All these clearly show that the progress of the programme particu-

larly in the vilal sectors has been far from satisfactory, This is a
matter of serious conceri.

The Committee find that sorae of the factors responsible for slow
progress of work, e.g., shortage of cement and labourers slow pro-
gress in the acquisition of land, non-availability of suitable agency
for carrying canal construction and lack of adequate facilities for
transport of construction raterials are such as could have been
foreseen and provided for by better planning and concerted efforts
on the part of the executing agencies. The Committee hope that
concrete mocasures will now be taken by the Ministry of Rural
Development to ensure that the executing agencies take timely ac-
tion to avoid such shortfalls in achievement of targets in future.

Another reason given for slow progress of work under the pro-
gramme is “difficulties in meeting credit requirements from the
financial institutions”. The Committee would like the Ministry of

8
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Rural Development to take up the matter with the Ministry of
Finance (Banking Division) and financial instiiutions and find out

ways to ensure that the programme does not suffer from shortage

of credit.

The Ministry of Rural Development have not ensured timely
availability of inputs like cemeni and steel for the implementa-
tion of the programme. The programme in many areas has suffe-
red heavily because of shortage of these inputs. The Committee
would like the Ministry of Rural Development to take up the ques-
tion of supply of inputs for the programme with the concerned
Ministries and make every effort to ensure that the implementa-
tion of programme does not suffer for want of these vital inputs.

While according adminstrative approval to the annual pro-
gramme, it is envisaged by the Ministry of Rural Development that
the works taken up under DPAP should not result in the substi-
tution or slowing down of normal development programmes. In
spite of it, the Commititee find that in some of the States, expendi-
ture on normal developmen{ programme showed a marked down-
waid trend during  ibe period 1974-75 to 1977-78. In Madhya
Pradesh before the commencement of 5th Five Year Plan, 10 soil
conservation sub-divisions were engaged in general soil conserva-
tion works 1ill 1976 and no soil congervation work under DPAP
was sanctined. Thereafter, these sub-divisions took up soil conser-
vation work under DPAP and no fresh works under State Plan for
soil conservation was taken up. Thus, while the expenditure under

the normal development programme came down from Rs. 28.83
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lakhs in 1974-75 to a mere trickle of Rs. 0.74 lakh in 1977-78, the
expenditure under the DPAP shut up from Rs. 4.93 lakhs in 1975-76
to Rs. 26.14 lakhs in 1977-78.

It has been urged before the Committee in extenuation -that the
State’s resources being limited and subject to pressure from other
areas and also the capacity for productively absorbing investment
being limited in a project area, a rigid insistence on the continuance
of normal development expenditure in that area may not beé possi-
ble. The Committee are unable to accept this plea. They need
hardly point out that the very objective of the DPAP is to supple-
ment the efforts made by State Governments for the development
of drought-prone areas with the aim of making the areas drought-
proof and not to supplant the efforts already being made by State
Governments. The Committee would therefore like the Ministry
of Rural Development to re-emphasise on State Governmients that
works undertaken under DPAP should not result in the substitution
or slowing down of normal development programmes in drought-
prone areas.

Assets created under the programme are to be maintained after
their transfer from the Plan to the non-Plan sector from the
budgetary provisions of the concerned Departments of the State.
It has, however, been observed that because of financial constraints
on the part of State Governments, adequate provision is not being
made for the maintenance of the assets with the result that these

98
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assets are deteriorating over the years and the benefits of the assets
are not being fully realised. As huge investments have been made
over the years on the creation of such assets, it is imperative that

these assets should be maintained properly and full benefits

thereof should accrue to the intended beneficiaries. The Com-
mittee feel that it would be desirable that the assets created under
the DPAP are maintained and repaired from out of the funds
provided for the DPAP so that these assets do not deteriorate
merely on account of financial constraints of State Governments.
The Committee would like the Ministry of Rural Development to
take up the matter with 'the Planning Commission and take an
early decision in the matter,

According to the procedure prescribed by the Central Govern-
ment in July 1975, the DPAP agencies were to act as a central
payment office. However, the Committee find that the control
over utilisation of Government assistance was not adequate,

In many cases paid vouchers Have not been received by the
concerned agencies and verification of the works executed under
the DPAP have not been done and the lump-sum advances made to
the departments were treated as utilised. The audit para brings
out a number of instances of financial irregularities. In Uttar
Pradesh Rs. 9.90 lakhs advanced by an agency have been lying
blocked with Prayag Chitrakoot Krishi Evam Godhan Vikas Nigam
while in Madhya Pradesh funds amounting to Rs. 155.42 lakhs were

-released to the Dairy Development Corporation in &dvance in March

L8
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1978 against the requirement of Rs. 78.65 lakhs for the first year
for a dairy scheme. A total of Rs. 108.51 lakhs had been expanded
upto May 1982 and the original programme is under revision. In
Andhra Pradesh an amount of Rs. 50.40 lakhs is pending settlement
out of Rs. 780.90 lakhs advanced to departmental officers for exe-
cution of schemes upto 1980-81.

In Rajasthan, HNs. 23.28 lakhs had been advanced for setting up
a milk chilling centre and the project could not take off due to
defective survey reports with regard to prospects of availability of

milk. The Committee are surprised how the programme for setting -

up Milk Chilling centre was taken up without fully ensuring
availability of milk. This is a clear instance of the casual and in-
different manner in which the programme is actually being imple-
mented. The Committee are not happy with this position .

They would like the Ministry of Rural Development to devise
ways and means for exercising effective financial control over the
programme. The Committee expeet that the irregularities pointed
out by the Audit would be looked into and responsibility fixed for
lapses. They would also like the Ministry of Rural Development
to evolve an appropriate accounting procedure for agencies in
constiitation with the C & AG of India at an early date.

88
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The guidelines issued by the Government of India in October
1974 envisaged completion of all spill-over works of Fourth Five
Year Plan during the first two years of Fifth Plan and new works
were required to be commenced well in advance during the Fifth
Plan period so as to ensure that no spill-over works were carried
cut beyond March, 1979. The Committee however find that in Uttar
Pradesh and Andhra Pradesh out of 32 incomplete works of the
Fourth Plan only 9 were completed in the Fifth Plan period. Of
‘he remaining 23 works, 16 were completed in March. 1980 only.
46 new works were also taken up. The Committee need hardly
point out that the delay in the implementation of projects not only
leads to escalation in cost but also deprives the people in the area
of the benefits of the programme.

The Committee have been informed by the Ministry that the in-
formation collected in respect of specific spill-over schemes is being
analvsed with a view to finding out the most common factors
causing delay and necessary guidelines will be issued to the States
in the 1'ght of its analysis. The Committee desires that this exercise
taken up belatedly should be carried out expeditiously. The Com-
mittee would await the results of the analysis and the action taken
or the basis thereof.

Another disquieting feature of the planning and execution of
Drought-Prone Area Programme has been faulty designs and sub-
standard quality of works in many States. 'The Committee observe
that due to these henefit« of 19 projects could not accrue to the in-
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tended beneficiaries even after spending a huge sum of Rs. 368.11
lakhs. In Karnataka out of 4.52 lakh fruit seedlings distributed at
a cost of Rs, 17.39 lakhs, only 1.88 lakh seedlings survived due to
their distribution at a wrong time and in an area climatically un-
suitable, In another case in Rajasthan, an expenditure of Rs. 13.02
lakhs has been incurred on the construction of a tank but irrigation
benefits thereof have not yet accrued. The Secretary, Ministry of
Rural Development pleaded in extenuation that in a programme
of this magnitude covering drought prone areas all over the country
and large number of programmes the possibility of such types of
cases cannot be ruled out. He further pointed out that the Ministry
of Rural Development do not have any expertise to examine the
various projects bhefore technical clearance. While granting that
it may not be possible for the Ministry of Rural Development to
technically scrutnise each and every scheme, the Committee
would like the Ministry to immediately take up with the concerned
State Governments all such cases of faulty designs and sub-standard
works and ensure that necessary corrective steps are initiated at
the earliest.

The Committee find that in 9 States funds to the tune of Rs, 13.00
crores were utilised for execution of 21 unapproved works. Some
other cases of similar nature have also come to the notice of the
Ministry of Rural Development. The States have been asked to
justify these schemes. Further, 15 projects takan up for execution

8
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were either discontinued or abandoned resulting in infructuous
expenditure of Rs. 285 lakhs. The Committee desire that all these

cases should be looked into and appropriate action taken. The .

Committee would like to be apprised of in due course of the action
taken in these cases. They would also like the Ministry of Rural
Development to devise appropriate mechanism so that instances of
such nature where large sums have been expended without prior
approval and works are discontinued or abandoned after incurring
substantia] expenditure do not recur,

The Committe¢ find that irrigation potential created under
the programme at an enormous cost during the period 1974-75
to 1980-81 could not be utilised adequately due to non-development
of the command area in Andhra Pradesh, Madhya Pradesh,
Maharashtra and Uttar Pradesh. The result was that the benefits of
the schemes could not be made available to the people. This causes
concern to the Committee. They would stress that the monitoring
mechanism of the Ministry of Rural Development and the review
for follow up should be such as would ensure coordinated and well
synchronised implementation of Projects and establishment of con-

‘nected facilities to derive optimum benefits in time.

The Committee are surprised to find that there has been no pro-
per monitoring and evaluation of the Drought Prone Area Pro-
gramme as a whole. The Task Force in their report submitted in
July, 1982 have, inter alia, pointed out that monitoring and evalua-
tion of the Drought Prone Area Programme suffered considerable

16



{ Rural Development

neglect with the result that expenditure is incurred rather routinely
and activities that hold considerable promise for an area are seldom
identified. The Operations Evaluations Department of the World
Bank in their project programmes Audit Report on the projects for
which credit was provided by the World Bank submitted in March,
1982 has also pointed out that there wag lack of adequate monitoring
and evaluation with the result that the magnitude of the project’s
programme and the impacts of these programmes are partially im-
pressionistic or conjectural. It has also been pointed out in their
report that although Central DPAP Unit commissioned 32 studies
to be done by its own personnel or by state authorities, little com-
prehensive information on the wultimate impact of the project has
been obtained. ’

The Committee have been informed that some evaluation studies
on planning and implementation of Drought Prone Area Program-
mes in certain areas have been carried out by some institutions. But,
according to the Ministry’s own admission, “institutions which are
expected to undertake evaluation have limited expertise and the
quality of evaluation done by them in the past was found wanting
in many cases”. In view of this, the evaluation made by these insti-
tutions is necessarily of limited value. The Committee need hardly
ernphasise that monitoring and evaluation of a programme of multi-
disciplinary nature like DPAP on a continuing basis is essential in
order ‘o find out not only how far the objectives of the programme
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in different areas have actually been achieved but also to identify
the lacunaejweaknesses in different areas with a view to initiating
corrective action at the earliest. In view of the fact that the progress
of the programme in different States has been uneven, it is all the
more necessary that such monitoring and evaluation should be done
on a priority basis in the case of those States whose performance
has not been found encouraging.

L4

The Committee find that the Central Government had sug-
gested to the State Governments to conduct quick evaluation study
of the DPAP projects. However, it has been stated by the Ministry
that the response of the States to the idea of quick evaluation have
“either been poor or delayed for a variety of reasons”. In view of
this it becomes all the more necessary that such an exercise in regard
to the different projects should be conducted by a Central agency.

The Committee have been informed that the Ministry of Rural
Development have taken up with the project Evaluation Organisa-
tion of Planning Commission the question of evaluation of the pro-
gramme. The Committee note that the Project Evaluation Organisa-
tion of Planning Commission has in the past evaluated a number
of important programmes, such as the Food for Work Programme,
Employment Guarantee Schemes and the Rural Water Supply
Scheme, and has made very useful suggestions. In view of this the
Committee fecl that an evaluation of the Programme on an all India
basis by this organisation would prove of great value to the country.
The Committee, therefore, recommend that the Project Evaluation

€6
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Organisation might be persuaded to evaluate this programme at
an early date and the programme suitably reoriented in the light
of the results of the evaluation. This by its very nature could only
be a one time c¢xercise though very useful, The Committee would
like to add that the Ministry of Rural Development should evolve
a scientific monitoring mechanism of its own for a periodic apprecia-
tion of the position on a regular basis.

The Committee find that the evaluation studies so far made on
Planning and execution of the programme have highlighted a num-
ber of dificiencies, e.g., lack of inter-sectoral coordination, lack of
water shed approach of development, inadequate facilities for mar-
keting of milk, lack of proper maintenance of assets, etc. The Com-
mittee need hardly stress that urgent remedial measures should be
taken to remove the deficiencies which have been pointed out in
these evaluation studies.

The imnlementation of the Drought Prone Area Programme is
the joint responsibility of Central and State Governments. The
C&AG of India has conducted an evaluation audit of the Program-
me in all the 13 concerned States where the Programme is being im-
plemented and submitted his reports to the concerned State Legisla-
tures also. These Reports for the year 1980-81 relating to 13 States
have pointed out various deficiencies in the implementation of the
programme. The Committee are surprised to learn that the Ministry
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of Rural Development were not even aware of these Reports. The -
Secretary, Ministry of Rural Development assured the Committee
that he would have discussions with the State Governments on these
audit reports. The Committee would like to be apprised of the action

taken in this regard. W

With the extension of Integrated Rural Development Program-
me to all the blocks in the country, the DPAP authority has been
merged with the D.R.D.A. Consequently some fransitional problems
have surfaced viz. the staff earlier dealing with only D.P.A.P. has
now to attend to other schemes also under the charge of the
DR.D.A. resulting in inadequate attention being paid to schemes
under DPAP. The Committee have been informed that the State
Governments are already seized of the recommendations of the Task
Force that there can be a separate agency for the D.P.AP. or
autonomous cell headed by an additional project director within the
framework of the D.R.D.A. Strengthening of the project authority
by a few subject matter specialists in disciplines like water manage-
ment, dry-land farming, social forestry etc. are also under active con-
sideration. The Committee would like an early decision to be taken
in this regard. In any case, it must be ensured that programmes
undertaken for the development of drought prone areas are not
allowed to suffer because of this new arrangement.
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